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INTRODUCTION T

1, the Chairman Railway Convention Committee, 1973 having been
authorised by the Committee, present this Fourth Report of the
Railway Convention Committee, 1973 on the action taken by Govern-
ment on the recommendations contained in the Third Report of the
Railway Convention Committee, 1971 on “Commercial & Allied Mat-
ters (Part I)”.

2. The Third Report of the Railway Convention Committee, 1971
was presented to both the Houses of Parliament on the 23rd February,
1973. Government furnished their replies indicating the action taken
on the recommendations contained in the Report on the 13th Decem-
ber, 1973, 3rd May, 28th May, 17th June, 16th July and 25th July,
1974. At their sitting held on the 20th November, 1974 the Committee
considered Government’s replies and finalised their comments there-
on. The Committee also considered and approved draft Chapter—I
of the Report.

3. The Report has been divided into the following Chapters:—
1. Report !

II. Recommendations which have been accepted by Govern-
ment. !

III. Recommendations which the Committee do not desire to
pursue in view of Government’s replies.

IV. Recommendations in respect of which Government’s replies
have not been accepted by the Committee.

4. An analysis of the action taken by Government on the recom-
mendations contained in the Third Report of the Railway Convention
Committee, 1971 is given in Appendix. It would be observed there-
from that out of 132 recommendations made in the Report, 108 re-
commendations i.e. 81.8 per cent have been accepted by the Govern-
ment and the Committee do not desire to pursue 14 recommendations

: W)



(vi)
i.e. 10.6 per cent, in view of Government’s replies. The replies of the
Government in respect of 10 recommendaticns i.e, 7.6 per cent have
not been accepted by the Committee.

) 3

New DELHI; B. S. MURTHY,
December 9, 1974, Chairman.

Agrahayana 18, 1896 (S). Railway Convention Committee.



CHAPTER T’
REPORT

1icketle.. (ravel (S. Nos. 2 and 5)

The Railway Convention Committee, 1971 had recommended in
paragraph 2.35 of their Third Report that surveys in regard to the
incidence of ticketless travel should be carried out at least once in
two or three years so that effective measures could be devised to
check ticketless travelling. Relying upon the observations of the
Estimates Committee (Third Lok Sabha), the Ministry have decided
to comduct such surveys once in every five years.

2. In paragraph 2.38 of the Third Report, the Railway Convention
Committee, 1971 had further recommended that special checks should
be carried out at least once a year in all the States as a deterrent
against the evil of -ticketless travel. The Committee have been in-
formed that within the constraint of law and order situation and the
availability of the police force and civil assistance, joint State Gov-
ernment|Railway drives are conducted in every State as often as
possible.

8. In view of the fact that the financinl position-of the Railways
has been continuously worsening over the last several years, the
Commiittee consider that surveys regarding ticketless travel on which
the Railways are stated to be losing at least about Rs. 12 crores per
year, need to be carried out more frequentiy to facilitate timely reme-

dial measures being taken. !

4. The Committee are not satisfled with the general statement
made by the Railways that special intensive checks are conducted in
every State as often as possible. They would like to reiterate the
need for carrying out such checks in il the Stutes 4t least once .a
year. They would also urge that particular attention should be fo-
cussed during such drives on areas where the evil of ticketless travel-
ling is prevalent in an endembe form and which are known to the

Railways.

Booking facilities (S. No. 15)

5. The Railway Convention Committee, 1971, in paragraph 2.66 of
their Third Report had observed that the longqueues at third class



vvoxing counters of busy stations prectically throughout the year,
were indicative of the fact that not much improvement had been made
in the system of issuing tickets. They had, therefore, desired that
apart from opening the booking windows sufficiently in advance of
the train time to avoid last minute rush and opening of more win-
dows, where necessary, the process of issuing of tickets should be
streamlined and speeded up. It had also been suggested by the Com-
mittee that the Railways should undertake a scientific study of the
problem keeping in view the manner in which it has been tackled in
other countries so as to rationalise and streamline the system.

6. In their reply the Ministry of Railways have stated that the
arrangements for issuing tickets are kept under constant review and
various measures such as onening of additional booking counters, re-
arrangement of booking work at existing counters in accordance with
important streams of traffic, adoption of work study methods to
streamline the procedure for issue of tickets to reduce the waiting
time in queue, deployment of volunteers on honorarium basis during
peak rush hours and provision of ticket machines at busy stations
on suburban sections, are adopted to facilitate eas& availabilitv of
tickets.

7. As regards the study of the existing booking arrangements in
_foreign countries, the Committee have been informed that the re-
commendations of the Committee of Members of Parliament cn Re-
servations and Bookings which has been entrusted to study the exist-
ing hooking arrangements on Indian Railways in all aspects, are
still awaited and that further action will be taken in the light of re-
commendations of the Committes.

8. The Committee reiterate the recommendations made by the
previous Railway Convention Committee and desire that the Railways
should gather factual data and information about the procedure fol-
lowed in other countries for issue of tickets with a view to see how
best the existing system could be streamlined and rationalised in the
interest of better service to: dllrd class (now IInd Class) passengers.

Railway Protection. Force and Government Railway Police (S. Nos.
. 79 apd 95)

9. In paragraph 4.51 of the Third Report the Railway Convention
Committee, 1971 had drawn attention to the observations of the then
Minister of Railways admitting the existence of a diarchy between
the Government Railway Police and the Railway Protection Force
a=A his resolve to build up a Task Force so as to make this Force
(the Railway Protection Force) really effective.



10. In their reply, the Ministry of Railways have stated that the
proposal to set up a Unitary Police Force on the Railways was first
mooted by the High Powered Committee on Security and Policing
on the Railways in their Report submitted in 1968. Being a State
subject, setting up of such an Unitary Force was not considered pos-
sible without amending the Constitution. However, it was proposed
to get this matter re-examined in consultation with the Ministry
of Law.

11. From the latest information now furnished to them, the Com-
mittee find that the matter is still pending with the Ministry of Rail-
ways and that no conclusive action has been taken. The Committee
would like Government to finalise this matter expeditiously.

12. In paragraph 4.88 of the above-mentioned Report, the Railway
Convention Committee, 1971 had further recommended that in the
overall interest of effective functioning of the Police Forces on Rail:
ways, it would be appropriate if the confidential reports of the
gazetted personnel of the Government Railway Police were recorded
by the D.I.G., Railways in consultation with the Chief Security Offi-
cer of the Zonal Railways.

18. In their reply, the Ministry of Railways have inter alia stated
that it may not be conducive to the independence and administrative
integrity of the Police Force if its officers write the reports of the
personnel on the advice of Railway officers.

14. The Railway ‘Convention Committee, 1971 had in paragraphs
4.28 and 4.29 of their Third Report drawn attention of the Ministry
to the observations contained in the Report of the High Powered
Committee on Security and Policing on Railways to the effect that
the quality of Government Railway Police personnel left much to be
desired and that the best officers and men were reluctant to join this
Force, It had also been pointed out in paragraphs 3.175 to 3.183 of the
Report of the Railway Convention Committee, 1971 that while the
record of convictions secured by the Government Railway Police had
been far from impressive, there was a proposal to share the cost
of maintaining this Force on 50:50 basis by the State Governments
and the Railway Administration.

15. The Committee consider that if the Government Railway Police
personnel have to be inculcated with a sense of involvement with
the Railways whose pubiic interests they are required to subserve, it
is necessary that the Railway Administration should have some say
in the matter. This can be secured in one way by requiring that the
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"eon‘tﬂlmthl report; 'of - &é Gazetted pend)udel abres writen- in - ¢on-
‘saltation with:the Chief Seeurity Officer of the: Railwdys. Pending a
decision on the gquestion of having a unified Police Force, this is the
least that could be done to improve muatters. The Committee would,
therefore, reiterate the recommendation of the previous Committee.
They feel that this would make for beiter coordination and more
efficient functioning of the Government Railway Police.

Ne't'»ment of Claims (S. Nos. 105—107, 112 and 11‘3)

16. The Railway Conventlon Committee, 1971 had ek*presaed con-
cern that in the case of five out of nine Zonal Railways viz. the Cen-
tral, Eastern, Northern, North Eastern and South Eastern Railways,
the average time taken in settlemenc vi claims had gone up during
the last 3 years (ending 1971-72) and that it far exceeded the aumge
time of 30 days laid down by the Ra1lway Board. ol

17. In their reply, the Railway Board have informed the Commit-
tee that the registration of new claims was now showing a déeclining
trend and it was expected that this would, in the long run, help.in
more expeditious disposal of claims cases, They have added thag the
Eastern, South-Eastern and North-Eastern Railways on which “the
average time of disposa] is very high, have been specially asked to
take effective steps to curtail procedural delays and speed up settle-
ment.

18. From the data furnished to them for the three years ending
1972-73, the Committee find that the position has further deterio-
rated on the above three Railways viz. Eastern, South-Eastern and
North Eastern Railways and that it is worst on the N.E. Railway
where the average time taken has gone up from 37 days in 1970-71 to
79 days in 1972-73, It is obvious rthat the steps taken to curtail proce-
dural delays and speed up settlement have failed to preduce results
on these Railways. The Committee would like the Railway Board to
take a serious note of this situation, take effective measures for speedy
clearance of pending cases and fix responsibility for delays in settle-
ment of claims.

19. Referring to the setting up of intermediary agencies for deal-
ing with and expediting the settlement of claims of their clients, the
Railway Conventjon Committee, 1971 had, in paragraphs 5.87 to 5.88
of the Third Report, further observed that this was indicative of the
failure of the Railways to ensure quick and fair settlement of the
claims. They had urged the Ministry to apply their mind seriously
to tone up the svstem. Thev had observed that the performance of
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the staff in the Commercial Department peeded a close watch and
persons found guilly of corrupt practices should be dealt with a heavy
hand,

20. In reply the Committer have been informed that it is not the
policv of the Raitway Board to encourage claims agencies and that
it is for their own convenience that cortain claimants appoint agents
to handle this work. The Board have added that Railways have again
been advised to streamline the procedure of regiztration, verification
and investigation so that claims may be settled more expeditiously
and that stern action is taken against staff found guilty of corrupt
practices. )

© 21, In view of the key role played by the Commercial Department
in securing more traffic to the Railways and thereby augmenting
their earnings and also in projecting the image of the Raiiways as a
reliable and efficient carrier of public goods, the importance of fair
and speedy scttlement of claims cases cannot be over-emphasised.
They would, therefore, once again impress upon the Ministry the
nped to tone up the working of this Department in the interest of
winning and sustaining railway users’ confidence in their services.



' CHAPTER I

RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY THE
‘GOVERNMENT

Recommendation (S. No. 1, Para No. 2.34)

“The Committee note that the number of passengers detected
travelling without tickets or with improper tickets which was 8.4
million in 1968-69, came down to 3.3 million in 1969-70 and dropped
further to 1.5 million in 1970-71 and 1.6 million in 1971-72 following
the enhancement of minimum penalty for ticketless travelling in
June, 1969. The figures of loss of Rs. 20 to 25 crores on account of
ticketless travel estimated on the basis of a survey made during the
year 1967-68 and massive checks in 1968-69, have therefore, no rele-
vance to the present day conditions and may be on the high side. Tt
is apparent that the increase in minimum penalty and other measures
taken by Railways to curb this evil have had some salutary effect on
habitual offenders. The Committee nevertheless feel that a fresh
survey of the type carried out in 1967-68 to assess the exact incidence
of loss now being incurred by the Railways on this account is now
overdye”

Reply of Government

Instructions have been issued to the Zonal Railways to undertake
a fresh survey of ticketless travel. The results of the survey will be

analysed after the survey is over and further actzon as indicated,
will be taken.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226 dated
the 13th December, 1973.]

Further information called for by the Committee

Please intimate the findings of the fresh survey of ticketless travel
undertaken by the Zonal Railways and the action taken in pursuance
thereof. (L.S.S. O.M. No. 1{4/73-RCC dt. 11-4-1974),

Reply of Government

The survey to assess the extent of ticketless travel has so far been
completed by six Zonal Railways and is still under way on the North

]
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Rastemn, Southern and ‘Western Raftwatys. The results of e survey
" will-be analysed after it 1s completed by all the Zonal Ratffways-ind
suitable remedial action will be taken on the basis of these results.
The findings of the survey will be advised to the Committee as soon
as they are compiled and analysed.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4223|
! Part I dated 3-5-1974].

Comments of the Committee,

The Survey Reports in respect of the North Eastern, Sourthern
and Western Railways may be expedited, and the results of the sur-
vey communicated to the Committee as early as possible.

\

Recommendation (S. No. 3, Para No. 2.36)

The Committee note that the Railway Board propose to entrust
the task of assessing the incidence of ticketless travel on Railways
to the Indian Statistical Institute. The Committee understand that the
Institute had earlier been entrusted with the task of carrying out a
study regarding coal movement on the Railways. They would like
the Ministry to evaluate the results of this study with a view to deter-
mining its practical utility before entrusting another survey to the
Institute. While taking a decision in tlie matter, it should also be
ensured that the Institute is fully equipped for the purpase and that
the task will be completed by a stipulateq date. The terms and condi-
tiong of the contract should be specific so that the precise purpose of
the study is clearly understood and the expenditure incurred is com-
mensurate with the results achieved.

Reply of Government

In accordance with the existing practice obtaining in the Ministry
of Railways, Consultants in the country are approached to conduct
studies on specific Railway problems. Before, however, a study is
entrusted to them, they are requested to submit a preliminary report
to enable this Ministry know whether they would actually be able
to_undertake a useful study on the subject.

2. The Indian Statistical Institute was entrusted the Study on
coal movement on the Railways on 1st January 1973, and stipulated
date for its completion is 31st August 1973. Thus the study is still in
progress, The results achieved by the study would only be evaluated

s



on full implementation of accepted recommendations made in -the
study. The Gommittee’s observations in regard to estrusting future
such studies are noted for guidance.

[M|o Raflways .(Railway Board) O.M. No. 73-B (RCC)-4226 of the
13th December, 1973.]

Further informatien called for by the Committee

(i) Please state if the Ministry have evaluated the results of the
study undertaken by the Indian Statistical Institute in regard to coal
movement on the Railways If so, what are the findings thereof?

(ii) Please intimate whether a firm decision has since been taken
to entrust the task of assessing the incidence of tickctless travel to
the Indian Statistical Institute. If so, by what time the results of
this study are expected to be available,

(L.S.S. O.M. No. 1,4i73-RCC dated 11-4-1974)

Reply of Government

(i) The report furnished by the Indian Statistical Institute in
January, 1974 pertaining to coal loading in Bengal-Bihar fields and
servicing by goods trains at Shalimar and Madras terminals is still
under examination in consultaticn with the Southern, South East-
ern and Eastern Railways. On rcceipt of their comments, which
are awaited, it is proposed to hold a seminar in Board’s office, as
advised earlier, to discuss the recommendations made and decide
the follecw-up action.

(ii) The question of entrusting the task of assessing the inci-
dence of ticketless travel to the Indian Statistical Institute has been
considered but it has heen decided that this is not necessary, as the
Railways have the necessary expertise on the subject.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4223/1
dated 28-5-1974.]

Recommendation (S. No. 4. Para 2.37)

“While commending the steps taken by the Ministry to curb
the evil of ticketless travel during the last three vears, the Com-
mittee consider that there is no room for complacency on this
account as even by preseni cstimates the extent of ticketless travel
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is between 3 and 4 pewpemt. Retkoned.: @ the basis of passenger
earnings during 1971-72, the loss would still be of the order of
about ‘Rs, 12 crores.” o

Reply of Government

It is agreed that there is no rcom for complacency and the Rail-
ways are further intensifying the efforts to reduce this menace to
the minimum. The position is under continuous watch and action
as deemed necessary will be taken from time to time. A fresh
assessment to gauge the extent of ticketless travel is also undcr-
way.

[Ministry cf Rlvs (Rly Board) O.M. No. 73-B(RCC)—4226
dt, the 13th Dec., 1973.]

Recommendation (S. No. 6) Para No. 2.39

“It is also necessary to undertake periodic follow up checks in
areas where massive checks are carried out so as to ensure that
constant vigilance & maintained to check the evil cf ticketless
travel.”

Reply of Government

Instructions have already heen issued to, the Railways that.
based on the ecxperience gained during the conduct of massive
checks operations, Railways should make out a list of secticns]
stations where the incidence .of ticketless travel is high and concen-
trate their drive against tickctless travel on these sections!stations
with adequate strength of RPFIGRP & Magistrates so that the im-
pact of these checks cn the sections ¥ maintined.

[Ministry of Rlyvs (Rly Board) O.M. No. 73-B(RCC)—4226
dt. the 13th Dec., 1973.]

Recommendation (S. No. 7, Para No. 2.40)

The Committee recommend that the Railways should launch &
vigorous publicity drive through the various media of mass com-
munication. Increasing use should be made of TV as a medium of
audio-visual education in arcas where this facility is available. The
Commercial Services of All India Radio my also be utilised for the
purpose in an eflective manner. Besides, the facility of making
announcements at big stations regarding arrivalideparture of trains
etc. may also be utilised for educating the passengers ahcut travel-
ling with proper tickets on the traine.
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Suggestions made in the recommendation have been noted for
guidance. The following steps have, however, already been taken
and continue to, be taken, to educste the public to travel with pro-
per tickets: —

1. Educative publicity. through newspapers, journals, TV net-
work in Delhi and Bombay and the Commercial service
of All India Radio.

2. Display of posters.

3. Publication and distribution of brochures, pamphlets,
folders, etc.

4, Utilisation of public address system installed at railway
stations for announcement of social education slogans,
which include those on ticketless travelling,

5. Lectures by railway officials in schcols|colleges at suitable
intervals.

6. Tours of students to railway installations to inculcate in
them an appreciation of railway problems.

7. Screening of films.
8. Contribution of articles in children’s magazines.

9. Radio talks.

Instructions have been re-iterated to the Zonal Railways to
educate the public fo travel with proper tickets by making exten-
sive use of various mass communication media, particularly the All
India Radio and the TV (wherever this medium is available at
present).”

[M|o Rlys. (Rly. Board) O.M. No, 73-B (RCC)—4226
dt. .the 13th Dec., 1973.]

Recommendation (S. No. 8, Para No. 241)

“Active co-operation ¢f the Ministry of Education at the Centre
and the Education Departments in the States should also be soli-
cited in the social education campaigns, particularly in those states
where ticketless travel have been found to be prevalent on a large
scale.” ‘
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11.
Reply of Go.ven\gnent; N

The ‘State Governments have already been requested to extend
their co-operation by making suitable propaganda and urging the
Social Service Organisations, Heads of Educational Institutions and
the student community to help the Railways in checking ticketless
travel. The Railway Administrations have also been asked to
supply the posters for display in various offices and institutions in
the States. They have also been asked to pursue with the State
Governments concerned regarding the progress of action taken by
the State Governments.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)—4226
: 3 dt. the 13th Dec., 1973.]

Recommendations (S. No. 9, Para No. 2.42)

The Committee are concerned to note the apprehension of the
Ministry of Railways that sometimes there is outside interference
whenever action is taken agsinst Railway employees who are found
to indulge in corrupt practices or who encourage ticketless travel.
The Committee would like to emphasise that deterrent punishment
should be given to all those who are corrurt cr who deprive the
national exchequer of Government dues or thos: who invoke out-
side interference so that it has a salutary effect on others.

Reply of Government

Instructions have already been issued to the Railways that
deterrent punishment should be meted out fo those who indulge in
corrupt practices like conniving in ticketless travel.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)—4226
l dt. the 13th Dec., 1973.]

Recommendation (S. No. 10, Para No. 2.43)

The Committee further suggest that government servants and
teachers who are found travelling without tickets or with improper
tickets should be reported to the Heads of their Organisations with
a view to curb this evil ameng these persons. The Committee
would also like the Railways to give publicity to persons prominent
in public or social life who are found travelling without tickets or
with improper tickets so that it may have salutary effect.

2568 L.S.—2
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Reply of Government

-

Instructions already exist that in the case of Government Ser-
vents ‘detected travelling without tickets,-not only should -they be
charge fare and penalty but whenever their identity becomes
known, the matter should also be reported to-the controlling autho-
rity for necessary disciplinary action.

The Railways have also been advised to give publicity to persons
prominent in public or social life who are found frawvélling without
tickets or with improper tickets.

[M/o Rlys. (Rly. Board) O.M. No. 78-B(RCC)—4226
dt. the 13th Dec., 1973.]

Recommendation (S. No. 11 Para’ No. 2.44)

“The Committee would further like the Ministry of Railways
to take up at a high level, the question cf provision of adequate
lock-up facilities at places where the incidence of ticketless travel
is ‘high so that the ticket checking staff are not obliged to let off
the passengers who are unable to pay the minimum penalty.”

Reply of Government

Ncted. Further action as desired is being taken.

{M/o Rlys. (Rly: Board) O.M. No. 73-B(RCC)—4226
dt. the 13th Dec., 1973.]

Further information called for by the Committee

Pleage indicate the precise action tdken to improwve the lock-up
facilities and whether the same are now adeguate.

[LSS O.M. No. 1/4/73-RCC dt. 11.4.1974}
Reply of Government

In the light of the recommendation ynade by the Committee in
para 244 of their Third Report, the Railway Administrations were
asked to give priority to the provision of adequate lock-up accom-
modation at Stations. Accordingly, a quick review has been made
by the Railway Administrations. Apart from facilities that have
already been augmented at 22 stations, the review so¢ far made has
braught out ,th,e need for p:ov1d,tpg/qugmenting lock-up facilities
at shout 141 Stations. Proposals to improve these facilities at 101
Stations are being drawn up for inclusion in the Works Programmes
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:subjeect to availability of funds. Tn respect of other stations also,
where the existing facilities have been found to be inadequate, the
question of improving the facilities is being examined by the Rail-
‘way Administrations in ccnsultation with the Government Railway
Police authorities.

[Ministry of Rlys. (Rly. Board) O.M. No. 73:B (RCC—4223]1
dt. 16-7-1973]

‘Recommendation (S.No, 12, Para No. 2.47)

The Committee observe that the special checks conducted
recently by the Railways in certain States have shown that the
percentage of students found travelling without tickets varies from
‘State to State, and that it is as high as 21.2., in the case of Haryana.
As students form the most sensitive section of the pcpulation and
provide the future leadership of the country, it is necessary for the
‘Railways to focus their attention on educting them against this evil.
A susteined multipronged drive with the cooperation of the State
‘and -educational authorities would go a long way in weaning them
away from this practice. The State Education Departments and the
University authorities may be requested to issue suitable instruc-
tions to all concerned in the matter so that-drive gets official recog-’
nition and earnest efforts are made at all levels to extend necessary
rco-operation 1o ‘the Railways.

Reply of Government

‘In order to educate the students against ticketless travel and to
‘wean them away Irom this evil practice the following action has
sdlreatly been taken:-=

(i) Cases of ficketless travel by students are being brought-to
the notice of Heads of Educational Institutions concerned

‘for necessary action.

f(ii) Railway Officers both serving andjor retired, visit educa-
tional institutions at frequent intervals and deliver
leetures to students about the evils of ticketless travel.

/¢ii) Students are regularly associated with the ticket check-
‘ing campaign.
(iv) The Railway Administrations have been instructed to

ise ‘sethinars on ticketless travel associating the
thetids of educational instutions of the area so that they
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e will be able to influence the students not to indulge im
ticketless travel.

(v) The Ministry of Education have been requested to include
suitable lessons in the text books of primary classes so
that the stujents of impressionable age realise the evils
of ticketless travel.

(vi) State governments have been requested to extend their
cooperation by making suitable propaganda and urging
the Social Service Organisations, Heads of Educational
Institutions and the Student community to help in check-
ing ticketless travel. The Railway Administrations have
been instructed to take follow up action and also provide
posters on the evil of ticketless travel for display in
offices and institutions in the States.

Railway Administrations are again being instructed to take up
the matter with the State Governments to ensure that mecessary
steps taken by the States in this regard.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4226
dt. the 13th December, 1973.]

Further information called for by the Comnrittee

Please intimate whether Railway Administrations have since
taken up the matter with the State Governments and if so, the
concrete measures aken by them in pursuance thereof.

[L.S.S. O.M. No. 1/4/73-RCC dt. 71-4-1874}
Reply of Government

The Railway Administrations have since takem up the matter
with the State Governments requesting themr to extend their co-
operation by making suitable propagende agaimst ticketless trawel
and by urging the Social Service Organisations, Heads of Educa-
tional Institutions and the student commumity to extend their co-
operation to the Railways in checking ticketless travel. However,
complete replies from many of the State Govermments are still
awaited. The replies so far received indicate that the following
concrete measures have been and are being taken:—

(i) Special posters highlightning the ewil of ticketless travel
have been prepared by the South Eastern Railway and
these posters have been Jistributed by the State Govern-
ments of Andhra Pradesh, Orissa and West Bengal to

>
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Social Service Organisations and Heads of Educational
Institutions for display among the student community etc.
Similar posters are also being supplied by the Southern
- Railway to the State Governments traversed by that
Railway for display among the student community etc.

' i) A proposal for inclusion of suitable lessons in the Text
Books of Primary classes is under the consideration of the
Text Book Revision Committee in the States of West
Bengal and Uttar Pradesh. The State Governments of
Tamil Nadu, Kerala, Andhra Pradesh and Karnataka
have also been approached by the Southern Railway with
the proposal for inclusion of suitable lessons in the Text
Books of High Schools about the evils of tiketless travel
and the State Governments have advised that action has
been initiated in the matter.

(ili) A number of States such as Madhya Pradesh, Haryana,
Punjab, Uttar Pradesh, Maharashtra, Karnataka, Andhra
Pradesh and Rajasthan have issued instructions to the
educational institutions in their respective States to ex-
tend their cooperation to the Railways in their efforts to
check ticketless travel and also while railway officlais
visit these institutioms for sale cf Season Tickets are
delivering lectures on the evil of ticketless: travel.

The Ministry of Railways would like to assure the Committee
‘that the matter will be furher pursued by the Zonal Railway
‘Administrations with the State Governments to ensure that con-
-crete measures are taken by them in this ragard.

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-
42231 dt. 16-7-1974]

Recommendation (S. No. 13, para No. 2.48)

At the same time, it is necessary to adopt persuasive methods to
~ensure that the students who have to travel »egularly by rail, do so
on valid tickets|passes. The cooperation of students school|college
authorities should be enlisted in greater measure for the purpose.
The experiment of collecting the. necessary charges for 'ra'll_wgy

passes along with school fees which is stated to have been tried in
‘Eastern, Northern and -North Eastern Railways may be revived
‘and extended to other States where the incidence of ticket}ess
‘travel by students has been found to be high—In_this connection,

1



16

the feasibility of the Railway staff visting the educational institu-
tions meeting their heads and preparing the passes for students
needing the same every month, according to a fixed programme,
may also be examined. The Committee have no doubt that the
facility of getting railway passes issued in this manner, would go
a long way in minimising, if not eliminating altogether ticketless
travelling among the students in whose names others also defraud
the railways and bring bad name to them.

Reply of Government

Railway Officers who visit educational institutions to deliver
lectures on the evils of ticketless travel etc., do persuade the
students to. travel with valid tickets/passes on the Railways. During
1972-73, 163 lectures were delivered in various educational institu-
tions.

Instructions .are also being issued to the Railways to enlist co-
operation of student unions|parent-Teacher Associations & Educa-
tional Authorities in greater measure to ensure that the students:
do travel with tickets.

As regards sale of season tickets to the students through their
educational institutions or by deputing railway staff in the institu-
tions for this purpose, the Railway Administrations have been asked
to contact heads of the institutions to seek their cooperation.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4226:
dt. the 13th Decembper, 1974.F,

Recommendation (No. 14, Para Ne. 2.65)

14, The Committee understand that Government have appointed
a Committee of Members of Parliament-to examine the procedure
in vogue on Railways in respect of sale of tickets and reservation
of seats and berths and to suggest measures to streamline the same
with a view to eliminate malpractices and minimise inconvenience
to passengers in this respect. While the Committee do not, there-
fore, propose to go into this matter in detail, they would like. the
Ministry of Railways to undertake a quick survey of the adequacy
of booking windows and booking clerks, particularly at important
Junction-ptations which deal with heavy passenger traffic and :take
necessary remedial measures in this regard, As complaints coun-
tinue to be voiced about the inadequancy of ‘booking facilities for
third class passengers who coniribute 87 per cent of the. total
passenger earnings of the Railways and who also account for bulk
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of ticketless travéllers, it is in the Railways’ own intefests to ensure
that the inconvenience and hardships faced by the travelling public
in purchasing tickets are removed expeditiously. )

Reply of Government

The Committee’s observations about Railways undertaking a
quick survey of the adequacy of booking windows particularly at
important junctions dealing with heavy passenger traffic have been
noted for necessary action.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4226
dt. the 13th December, 1973]

. Further information called for by the Committeeé

Please intimate whether the survey with regard to the adequacy
of bocking wimdows and booking ¢lerks, particularfy at important
junction-stations has since been completed. If so, what are the
findings and the action taken in pursuance thereof.

(L.S.S. O. M. No. 1]4/73-RCC dt. 11-4-16'74)

Repiy of Governfnent

Adequacy of booking facilities at all stations in general and im-
portant stations in particular is kept under constant review. As a
result of the last survey conducted in 1972-73, additional counters
were provided at 51 stations and self-printing ticket issuing machines
installed at 42 stations.

The results of the survey of 1973-74 have been called for from

the railways and will be furnished. L
[Ministry of Reilways (Railway Board) O.M. No. 73-B(RCC)-4223
Parf 1 datéd 3-5-1974]

Recommenddfion ¢(S. No. 16, para 2.67)
'Lack of change is also a fréquent cause of harassment to the
~public. The Raflway authorities should eénsure that adequate change
fs prévided to the booking clerks to facilitate expeditious issue of
titkéts and obviate hardship to the passengers.
Reply of Government
The reéommendation of the Committee has been noted.

The Railway Administrations have standing instructions to en-
sure that booking clerks are provided with adequate change. The
instructions have been reitérated to the Rafiways.

[Mitiiviry of Ruilways (Raiiway Boerd) O.M. No. 713-B(RCC)-4226
il dt. the 13th December, 1973.]
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Recommendation (S. No. 17, Para No. 2.68)

The Ministry of Railways may also examine the feasibility of
opening city booking offices/agencies in bigger towns where this
facility is not at present available and also of opening additional
offices/agencies wherever justified.

Reply of Government

Suitable instructions have been issued to the Railway Adminis-
trations asking them to open more City Booking Offices/Agencies
wherever justified.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 18, Para No. 269)

The Committee understand that the question of raising the leave
reserve percentages in respect of booking staff in cases where they
are lower than the minimum prescribed due to a freeze imposed
in 1967, is engaging the attention of the Railway Board. The Com-
mittee would like the Ministry to examine the matter expeditiously
so as to flx the leave reserve percentages on a rational basis. The
services of surplus staff could also be gainfully employed for man-
ning the booking counters, wherever necessary, by giving them
training.

Reply of Government

Instructions have since been issued to the Railway Administra-
tions that the leave reserve percentages in respect of all categories
of staff, including booking clerks, should be brought to the minimum
prescribed wherever the same happens to be below that level.

~ The recommendation of the Committee regarding deployment of
surplus staff is noted. The Ministty of Railways would however
like to clarify that surplus railway servants are invariably consi-
dered for alternative appointments in categories like Booking Clerks,
_ subject to their suitability and after imparting them training, where
necessary. '
[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 19, Para No. 2.70)

19. The Committee appreciate that idea of requisitioning the
services of volunteers from amongst and student sons/daughters and
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~dependents of Railway employees as mobile booking clerks to work
.outside their college hours on payment of some honorarium during
peak season or short rush periods. Such an arrangement would not
only help the low paid railway employees to supplement their in-
come but also generate among the students an urge to lend a helping
hand to the Railway Administration in eradicating ticketless travel.
The Committee would, therefore, like the Ministry of Railways to
take active steps to extend this system wherever it may be warran-
ted. At the same time, care will have to be taken to see that vested
“Interests do not develop and that the.objective of curbing the inci-
dence of ticketless travel is efficiently subserved in all areas of
Railway operation.

Reply of Government

The recommendation of the Committee has been accepted. The
scheme has already been introduced on the Western and Central
Railways. On the former, Mobile Booking Clerks have been posted
-at all stations upto Borivli and at Vasai Road and Virar stations to
issue card tickets during peak hours. There are 43 Mobile Booking
“Clerks working daily and on Sundays and Holidays, their strength
is increased to 66. On the Centra] Railway to expedite booking and
eliminate long queues at important stations on the Suburban sec-
tion, additional booking windows are opened during peak periods
on Sundays and Holidays and volunteer ministerial staff are posted
for issue of tickets. Other Railways have also been asked to introduce
similar arrangements at stations where long queues are noticed.
'The Committees observation that care will have to be taken to see
“that the vested interests do not develop and that the objective of
-curbing the incidence of ticketless travel is efficiently subserved
with due regard to the need for economy has also been brought to
the notice of Railways.

[M/o Railways (Railway Board) O.M. No, 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 20, Para No. 2.79)

The Committee consider that the system of checking the entry
into railway platforms at busy stations is very loose, if not altoge-
‘ther noh-existent. A large number of persons could be effectively
stopped from travelling without tickets at the originating point itself
if the Railways tightened up the system by effecftvely fencing off
‘the railway premises at important stations. The Committee would

““like the Ministry to take necessary steps in this direction and to
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impress ‘upon the Railway administrations the need for barring
entry into railway platforms to all persons who do not possess
" either ‘a regular journey ticket or a platform ticket. Surprise
checks should be ‘made to ensure that the instructions in this regard
are stri¢tly followed by the Railway staff posted at entry gates.

Reply of Government

Board have accepted this recommendation and issued suitable
instructions to the Railways for tightening up the system by effec-
tively fencing off the railway premises at important stations.

[M/o Railways (Railway Board) O.M. No. 73-:B (RCC)-4226
dated the 13th December, 1973.]

Recornmendation (S. No. 21, Para No. 2.80)

"The Committee feel that it should be possible for thé Railways,
with’ their long experience, to chéck unauthorised ' persoms frem
gaining entry through other points. The supervisory staff of the sta-
tion 'should also lend a helping hand to cope with mish ‘periods in
order to prevent persons without tickets from' gaining éntry into or

exit f¥om' the station.”
Reply of Government
The Committee’s observations are noted.

To prevent unauthorised persons from gafning entry ‘into station
platforms through other points and to'make "thé stations ticket tight,.
the Railway Administration are already teking the following action—

(1) Provision of adequate fencing of railway stations on a

programmed basis,
(2) Posting of Ticket Collectors, to mem all exit/éntry gates,.

(3) at stations where no Ticket Collectors are provided, other:
literate clhss IV’ staff are detafled to check tickefs at the-
ends -of platforms and entrances and exits,

(4) frequent surprise checks are arranged with adéquate
G.RP. and RPF. personnel and'associating students and
2" voluntéers of social service ‘organisations in the chécks,

(5) suitable 'publicity ts given and arirouticements are made
on the public address system against passehgers jresoiting:

¥.07  to ticketless travel. .

e
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A The Railways are again being directeq to intensify. the measures
to check untauthorised persons from gaining entry through other
points, ' i
[M/o Railways (Railway Board) O.M. No. 73-B (RCC)4226

dated the 18th December, 1973.]

Recommendation (S. No. 22, para No. 2.81)

‘The Committee further recommend that in the interest of
service to the public and larger revenues, the Railways
should so locate the platform ticket booths that they are
easily distinguishable and accessible to the public.”

Reply of Governmenit

The recommendation has been accepted. Railways have been
asked to review the position in the light of the recommendation and
take necessary -action.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 23, Para No. 2.82)

“The Committee would, in particular, stress that self printing
machines and other gadgets which can speed up the issue
of platform tickets should be pressed into service at metro-
politan and other busy stations.”

Reply of Government

The Committee’s recommendation is accepted. Action is being
taken to extend the use of self printing ticket issuing machines at
more stations to facilitate easy availability of tickets. As regards
coin operated automatic platform tickets issuing maechines, the expe-
rience of Railways where such machines have been installed is that
they. go out of order frequently as a result of rough-handling by pas-
sengers and insertion of sprious coins. The question of improving
the mechanism of these machines is under consideration. Meanwhile
other steps necessary for improving the existing facilities for issue
of platform tickets by re-arrangement of booking work at existing
counters, opening of additional counters during peak hours etc. are

being taken.

[M/o. Railways (Railway Board) O:M. No. 78:B {(RCC)-4226
dated_the 13th December, 1873.]

]
- - poe
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Recommendation (S. No. 24, Para No. 2.83)

“The Committee further suggest that the feasibility of intro-
ducing the token system which is stated to be in force
in certain underground metropolitan systems in foreign
countries, in the metropolitan cities of Delhi, Bombay,
Calcutta and Madras may be examined at the time of fina-
lising the schemes for providing Mass Rapid Transport
facilities in these cities.”

Reply of Government

The suggestion is perhaps for a token system of fare collection,
which 'is in vogue in some of the Metropolitan Transport Systems
abroad. The question of adopting a similar system in the Calcutta
Metro (under construction) is under consideration. However, two
problems that have to be sorted out in this connection are the short-
age of coins and counterfeiting. Also the adoption of this system is
tied up with the adoption of a flat fare structure. These points will
be considered at the appropriate stage before completlon of the Cal-
cutta Metro Project.

[M/o Railways (Railway Board) O.M. No: 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 25, Para No. 2.105)

“The Committee note that the number of Mail and Express
trains checked daily varies from 45.7 per cent on the
Northern Railway to 61 per cent on South Central Railway
while it is 100 per cent in the case of Eastern, North-
eastern, North East Frontier, South Eastern and Western
Railways. In the case of passenger trains, the percentage
varies from 49 to 80 excepting South Eastern Railway
where it is 100 per cent. It has been estimated by the
Railways that 6524 additional TTEs will be required for
ensuring 100 per cent check of all the 6027 trains while
the existing strength of TTEs is 5,567 only.

Reply of Government

The observation made by the Committee is noted.

[M/o Railways (Railway Board) 2.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]
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Recommendation (S. No. 26, Para No. 2.106)

‘In the absence of data as to the incidence of ticketless travel
on Mail /Express and Passenger trains separately, the Com-
mittee are unable to hazard any guess as to the precise
extent of ticketless travel on Branch Lines. There is no
denying, however, that the magnitude of ticketless travel
is very high on Branch Lines. The Committee note that
such trains are at present manned by single TTEs once
every two or three days according to a cycle roster. It
is obvious that the position in this regard is not altogether
satisfactory. The Committee would like the Ministry to
study the problem in depth and take necessary remedial
measures so as to curb effectively the incidence of ticket-
less travel on Branch Lines also which has not received
adequate attention in the past.”

\ Reply of Government

The recommendation made by the Committee has been accepted
and instructions have been issued to the Railway Administrations to
take necessary remedial measures so as to curb effectively the inci-
dence of ticketless travel on the Branch Lines. The normal checks
reveal the incidence of ticketless travel on branch lines also and when
a heavy incidence is noticed on any section, this is automatically in-
cluded in the list of bad sections and efforts concentrated there to
eradicate the evil. To the extent it becomes necessary, adjustment
of staff is also made.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.}

Recommendation (S. No. 27, Para No. 2.107)

“In so far as Mail /Express trains are concerned, the Committee-
consider that since such trains traverse long distances and
are generally over-crowded, the Railways should ensure
that they are subjected to thorough checking en route.”

Reply of Government

The recommendation made by the Committee has been accepted
and necessary instructions have been issued to the Railway Admin-
istrations to implement it.

/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
- Y dated the 13th December, 1973.}

L]
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Recommendation (S. No, 28, Para No. 2.108)

“The Committee further note that while the evil of ticketless
trave] is stated to be rampant in-the areas served by the
Northern Railway, the percentage check exercised on Mail/
Bxpress trains on this Railway is 45.7. This position needs
0 ‘be rectified without delay.”

Reply of Government

The above recommendation has been accepted and necessary in-
structions have been issued to the Northern Railway to ensure that
a larger number of Mail/Epress trains are subjected to thorough
checking.

[M/o Railways (Railway Board) O.M. No, 78-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No, 29, Para No. 2.109)

“The Committee consider that the services of attendants pro-

vided in the coaches could be utilised to ensure that all

. those travelling in the coach hold tickets. The attendants

on duty could be asked to report persons gaining entry into

the coach without tickets to the train checking staff or to
the station authorities for necessary action.”

Reply of Government

Instructions already exist that attendants provided in corridor
type I Class coaches should be authorised to check tickets of passen-
gers when they enter such coaches to occupy their berths and that
the attendant should secure services of a T.T.E. for purpose of realis-
ing charges from persons occupying such coaches and travglling with-
out proper ticket or passes.

2. Instructions have also been reiterated to the Rajflways that the
Sypervisory staff should conduct surprise checks to ensure that the
Attendants of Ist Class Coaches discharge their duties properly in
this regard.

[M/o Railways (Raflway Boatd) 'OM. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (8. No. 30, Para No. 2110)

“In so far as Suburban Trains are concerned the Committee
note that the percentage of trains checked dafly is much
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less than other passenger trains. The Commit"fée have
dealt with this aspect in-their .Repert on “Suburban Ser-
vices.”

Reply of Government

A reply to the point raised by the Committee in their recommen-
-dation above, is already covered by the reply given to Recommenda-
tion No. 86 of the Second Report of the Committee.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 32, Para No. 2.116)

The Committee note from the reply given to Starred Question
No. 304 by the Minister of Railways in the Lok Sabha on
the 5th December, 1972 that the Railways are thinking of
converting all the trains into vestibuled trains in opder to
facilitate checking of tickets. The Committee would like
the matter to be carefully .examined with a view to see
whether it would really help in apprehending ticketless
travellers and if so, what safeguards would be needed to
ensure that the facility of going from one bogie to another
in the running train, does not, in fact, operate to the ad-
vantage of the ticketless traveller and whether the expen-
diture incurred would be commensurate with the results
expected to be achieved.

Reply of Government

Vestibuling of trains will not, affect adversely our ticket-checking
efforts. Even as a passenger may try to go from coach to coach, the
"T.T.E. has the chance to go from coach to coach after him. It also
enables the checking of a larger number of persons per T.T.E. The
halance of convenience is in favour of vestibuling.

fM/o Railways (Railway Board) O.M. No, 73-B (RCC)-4226
dated the 13th December, 1973.]

Further informatvion' called for by the Committee

Please state whether the expenditure incurred in vestibuling
the passenger trains would be commensurate with the re-
sults expected to be achieved.

[L.S.S. O.M. No. 1/4/1873—RCC dt. 11-4-1974]



26 "
Reply of Government

It is clarified that vestibuling is not a measure taken specifically-
to arrest ticketless travel., It will help easing overcrowding, passen-
ger-movement on the train to the Dining Car or to the compartments
and is an added facility to passengers. However, it is not anticipat-
ed that it will have any adverse effect on ticketless travel. It is not
possible to correlate the expenditure on a passenger amenity measure-
to the result expected to be achieved in terms of money as it is real-
ly a matter of passenger convenience.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4223 /Part I, dated 3-5-1974}

Comments of the Committee

‘While the Committee are not opposed in principal to the vesti-
buling of passenger trains, they would suggest that this
should be done iir the first instance on important long dis-
tance traing and the position reviewed in the light of ac-
tual experience before vestibuling of othe passenger
trains is proceeded with.

Recommendation (S. No. 33, Para No. 2.117)

In this connection, the Committee would also like the Ministry
to undertake a study of the places/areas where there is.
regular stopping of trains at the signals with a view to-
analyse the causes thereof and in particular, to ascertain
to what extent this is due to operational difficulties so that
necessary remedial measures may be taken to minimise-
such detentions which facilitate habitual ticketless travel-
lers to get away undetected. The Railways may do well’
to organise surprise raides by ticket checking squads at
such places to deter people from misusing -the facility of
alarm chains.

Reply of Government

Instructions have been issued to the Railways to maintain detail-
ed statistics of the (z‘2-tions at/outside signals. The Railways have-
also been asked to analyse the causes, identify the areas where the-
problem is endemic and take remedial/preventive measyres.
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Instructions already exist to. the effect that the special raids under
the charge of the Railway Magistrates by posting plain clothed staff
in each compartment in bad areas and on bad trains should be: ar:
ranged by the Railway Administrations. During the year 1971-73,
3171 ambush checks, which are checks of the above nature, were
conducted by the railways.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
"dated the 13th December, 1973.]

Recommendation (S. No. 34, Para No. 3.32)

“The Committee are concerned to note that there has been a sharp
increase of 131 per cent in the number of registered cases of thefts
and pilferages of booked consignments on the Railways during 1971-
72 as compared to the previous year. The increase in 1971-72 as
compared to 1868-69 has been still more marked, the figure being as
high 415 per cent. The value of property stolen has also gone up by
15 per cent in 1¥7)-72 over 1970-71 and by as much as 252 per cent
over 1968-69. Tle .Committee do not consider the figures of com-
pensation claims paia by the Railways as an altogether correct in-
dex of the position since the figures furnished by the Ministry only
indicate the value of claims admitted by the Railways and not of
those actually preferrred by the public. Even so, the value of com-
pensation claims paid has shown marked increase on the North-Egs-
tern, Northeast Frontier, South-Eastern and Eastern Railways which
among themselves accounted for as much as Rs. 3.95 crores and Rs.
3.36 crores during 1971-72 and 1970-71 respectively out of the total
value of claims paid amounting to Rs. 5.85 crores and Rs. 5.42 crores
respcetively.” !

Reply of Government
Observations of the Committee have been noted.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Further information called for by the Committee

Please intimate the action taken by the North-Eastern, Northeast
Frontier, South-Eastern and Eastern Railways to check the incident
of thefts and pilferages and the results achieved during 1972-73 and
1973-74. :

(L.S.S. OM. No. 1|4/73-RCC dt. 11-4-1974)
2568 LS-—3.

.
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Reply of Government

Apart from the normal preventive measures, the following steps

have been taken by the North-Eastern, Northeast Frontier, South
Eastern and Eastern Railways: —

(1) Block loads of wagons containing foodgrains and other
high-rated commodities are being escorted by armed RPF
staff.

(2) Checkings by supervisory staff at transhipment, loading
and unloading points have been intensified.

(3) Panel patching of wagons having body panel cuts has
been stepped up.

(4) Notorious criminals|receivers of stolen railway property
have been detained under the Maintenance of Internal
Security Act, especially in West Bengal area of the East-
ern, South Eastern and Northeast Frontier Railways.

As a result of these measures, the incidence of cases of thefts and
pilferages has come down in 1973-74 as compared to 1972-73 on the
Eastern and North Eastern Railways.

On the South Eastern and Northeast Frontier Railways, the me-
asures undertaken resulted in the recovery of a sizeable portion of
stolen property and arrest of a large number of criminals.

[Ministry of Railways (Railway Board) O.M. No. 73-B
: (RCC-4223) |1, dt. 28-5-1974].

Recommendation (S. No. 35, Para No. 3.33)

“The Committee note that the above four Railways (i.e. N.E,
NF, S.E. & E.) on which the incidence of cases of thefts and pilfer-
ages is disproportionately high, serve the Eastern region where the
law and order position during the above period has been far from
satisfactory. The Committee also note that there have been signs
of improvement during 1872 and hope the results would be reflected
in the figures for 1972-73. As the figures on other Railways also are
none too satisfactory, the Committee would urge the Minisiry to
pursue vigorously their efforts to check the incidence of thefts and
pilferage of booked consignments which have tarnished the im-
age of this premier public undertaking.”



Reply of Government
Instructions have been issued to the Railways that it should be
ensured that all cases of thefts|pilferages are faithfully registered,
thoroughly enquired into and effective preventive measures taken
to bring this incidence down to the minimum.

[M|o Rlys. (Rly. Board) O.M. No. 73-B(RCC) 4226, dt.
the 13th Dec., 1973.]

Recommendation (S. No. 36, Para No. 3.34)

“The Committee stress that major cases of thefts and pilferages
should be investigated expeditiously to identify the places and sec-
tions where they have taken place so that effective measures could
have taken in time to check their incidence. Care should be taken
to avoid delays and detention to trains: which are particularly con-
genial to thefts and pilferages.”

Reply of Government

Instructions have been issued to the Railways that it should be
ensured that:—

(a) Cases of thefts|pilferages involving high valuation are
quickly|thoroughly investigated by the Police and RFPF.

(b) Places and sections where such major thefts repeatedly
occured should be identified and effective measures should
then be taken to prevent the incidence at these places.

(c) delays and detention of trains at vulnerable spots congeni-
al to thefts should be avoided.

[M|o Rlys. (Rly. Board) O.M. No. 73-B(RCC) 4226, dt.
the 13th Dec., 1973

Recommendation (S. No. 37, Para No. 3.35)

“The Committee note that the places and sections which are not-
orious for such nefarious activities and where the incidence of thefts
and pilferages are endemic, are “well known” to the Railways. The
Committee see no reason why the Railways cannot take effective
measures to eradicate this evil from these “well known” places|sec-
tions. The Committee would suggest that the Railways should con-
duct surprise checks of these vulnerable places to cleanse these arcas
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of anti-social elements. Transhipment points and important loading
and unloading stations should recetve particular attention in this
regard. Reserve staff -for conducting surprise checks may be kept
at zonal headquarters and at the Board’s level by deputing compe-

tent staff, out of the existing staff strength to man this Reserve
Force.”

Reply of Government

Instructions have been issued to the Railways that periodical sur-
prise checks should be conducted at all vulnerable places so that the
activities of criminals and receivers of stolen property is curbed.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt.
the 13th Dec., 1973.]

Further information calied for by the Committee

Please state the action taken in pursuance of the Committee’s
recommendation that some staff may be kept in reserve at the zonal
headquarters and at the Board’s level for keeping a watch on the
incidence of thefts and pilferages at places where this evil is pre-
vanlent in an endemic form.

L.S.S. 0O.M. No. 1/4|73-RCC, dt. 11-4-1974.
Reply of Government

For keeping a watch on the incidence of thefts and pilferages at
vulnerable points, suitable machinery in the form of Crime Intelli-
gence Branches on the Zonal Railways and the Central Crime Bur-
eau in the Railway Board already exists. These agencies take up
enquiries in important/serious inter-state or inter-Railway cases of
thefts, fraudulent diversion of wagons, delivery on forged railway
receipts ete. Surprise checks at vulnerable places and raids for the
recovery of stolen property and arrest of criminals are also conduc-
ted by them.

During 1973 the crime Intelligence Branches of the Zonal Rail-
ways conducted 487 raids and recovered - stolen property worth
Rs. 5,47,054/-. Besides making enquiries into a number of important
inter-Railway cases of crime, working out gangs involved in frau-
dulent diversion of wagons| delivery on forged railway receipts of
booked consignments as also surreptitious removal of railway mat-
erial from workshops, the CCB Railway Board recovered stolen pro-
perty worth Rs. 2,05,800|- in 1973. '

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4223/1, dt, 17-6-1974.]



31
Recommendation (5. No. 38, Para No:. 3.38)

“The Committee would further like the Railways to identify and
keep a close watch over the commodities which are t&Jerally sub-
ject to thefts and pilferages. The causes should be analsed and
effective measures should be taken to apprehend the gangs responsi-
ble for committing thefts and pilferages as well as the receives of
such commodities.”

Reply of Government

Instructions have been issued to the Railways that amalysis as
recommended by the Committee should be conducted by the Chief
Security Officers every quarter and on the trends indicated by the:
analysis, necessary prentive measures should be taken in the aff-
ected sections.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt.
the 13th Dec., 1973.]

Recommendation (S. No. 39, Para No. 3.37) .

“The committee need hardly emphasise that the role of the
Security Organisation on the Railways in this regard is very vital
and it is evident that the performance of this organisation would
have to be judged by its sucess in controlling-the incidence of crime
agdinst public property.”

Reply of Government

Railwa~s have been advised that the existing security arrange-
ments for protection of goods in transit and railway material may
be tightened up in order to control the incidence of crime against
public property on Railways.

[M/o Rlys. (Rly. Board) OM. No. 73-B(RCC)-4226, dt.
the 13th Dec., 1973.]

Recommendation (S. No. 40, Para No. 3.38)

“The Committee would like Goverment to deal with a firm hand
any corrupt elements whether in the Railway Protection Force or in
the Railway Administration who are found to be conniving at and
or indulging in such activities. Such staff should be given deter-
rent punishment.”

Reply of Government

Instructions have been issued to the Railways that deterrent pun-
ishment should be given to Railway staff including RPF personnel
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who are found to be indulging in or connving in thefts|pilferages of
booked consignments|railway material and fittings.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt.
the 13th Dec., 1973]

‘Recommendation (S. No. 41, Para No. 3.39)

“The Committee note that so far as Northern Railway is con-
cerned, not all cases of pilferages and seal intact wagons were taken
cognizance of and registered for enquiry and it was only in 1971 that
a drive was launched for free registration so that fhe true state of
affairs could be known. The Committee would like the Ministry to
issue clear and uniform instructions to all Railways in this regard,
if not already done, in order to ensure that the figures of the number
of thefts and pilferages are not artificially depressed at the lower
levels but faithfully reflect the situation as it actually exists in a
Section or Division.”

Reply of Government

Instructions have been issued to the Railways that all cases of
thefts/pilferages including those from seals intact wagons are faith-
fully registered in terms of Para 5 Chapter XXII of RPF Regulation
at the RPF post holding jurisdiction at the station of detention and
through enquiries made with a view to recover stolen property and
arrest the culprits.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt.
the 13th Dec. 1973.]

Recommendation (S. No. 42, Para No. 3.40)

“The Committee suggest that the Ministry of Railways may ex-
plore the feasibility of providing electronics alarms in godowns and
store houses at important junction stations as a preventive measure.
They may also study the masures taken and scientific devices adop-
ted by other foreign Railways to detcet thefts and pilferages and to
apprehend the culprits with a view to their adoption on Indian

Railways.”

Reply of Government

The Ministry of Railways are exploring the feasibility of pro-
viding electronic alarms in godowns and store-houses. A stl..ldy has
been undertaken in consultation with a private firm of Bon}bay and
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a project report on the electronic alarm devised by this firm is ex-
pected shortly. A final decision will be taken after making .a de-
tailed study of the usefulness of such a device and the financial im-
plications; The adoption of scientific measures used in foreign co-
untries to detect thefts and pilferages will also be investigated.'

However, a study of the same will be undertaken by the Research,
Designs and Standards Organisation.

[M/o Rlys. (Rly. Board) O.M. No. 73-B (RCC)-4226, dt the
13th Dec. 1973.]

Further information calied for by the Committeo

Please intimate the precise action taken by the Ministry of Rail-
ways/Research Designs and Standards Organisation in pursuance of
the recommendation

(L.S.S. O.M. No. 1/4/73-RCC dt. 11-4-1974)
Reply of Government

The Bombay Firm who undertook the study to explore the feash
bility of providing electronic alarms in godowns and stores houses
on experimental basis has not yet submitted the project report.
They have been reminded. In the meanwhile, Ministry of Indust-
rial Development is also being requested to advise if some other
firms are interested to take up the development of this type of equip-
ment.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
42231, dt. 16-7-1974.]

Comments of the Committee

The Committee would like Railways to take concerted and con-
crete measures without delay to prevent thefts at least from their

own godowns and storehouses.

The Committee would also like the RDCYO to undertake without
delay a study of the devices used in foreign countries to detect thefts
and pilferages with a view to their adoption by Indian Railways.

Recommendation (S. No. 43, Para No. 3.57)

“The Committee note that as a result of various measures taken,
thefts and pilferages at Mughalsarai and Garhara are now “well
under control.” It was, however, admitted by the represen-
tative of the Ministry that “being the biggest yard of the Indian Rail-
ways, the temptation of people to tamper with the wagons and loot
the property is, more at Mughalsarai as compared to other areas.”



84
Reply of Government

Instructions have been issued to the Railways that stricter super-
vision be exercised at Mughalsarai and steps may be taken to tighten

up the security measures to prevent thefts and pilferages from
wagons and yards.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt. the
13th Dec., 1973.]

Recommendation (S. N’_o. 44, Para No. 3.58)

“The notoriety of these two yards in regard to thefts and pilfer--
ages make it .imperative that security arrangements are tightened so
as to ensure that the incidence of thefts and pilferages is kept to the
minimum. The Railway should pay particular attention to organi-
sed gangs and receivers of stolen property at these places and bring
them to book with utmost expedition.  The performance of security
o_rgpqﬂsations' at these notorious places should be kept under consant
review: and responsibility should -be fixed for any lapses.”

"Reply of Government

™ Instructions have been issued to the Railways that security ar-
rangements be mghtened up at Mughalsarai and Garhara, so as to
ensure. that' the imcidenee of thefts and pilferages is kept to the
minimum. Further, the Railway should pay particular attention to
organised gangs and receivers of stolen property at these places
and bring them to book with ‘utmost expedition. A review of the
performance of your security force at these notorious places may
also be carried out at regular intervals, and respoinsibility be fixed -
for any lapses.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt. the
; 13th Dec., 1973.]

Recommendatian (S. No. 46, Para No. 3.59)

The Committee would also like the Ministry of Railways to is-
sue suitable insturctions to the zonal administrations concerned to
ensure that complaints regarding lack of co-ordination, insufficient
supervision and detentions to wagons at the Marshallmg yards and
transhipment points are attended to and corrective measures taken
without delay.
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Reply of Government

Necessary instructions have been re-iterated to the Railways con-
cerned.

s
~

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt. th:
13th Dec., 1973.}.

Recommendation (S. No. 45, Para 3.70)

“The Committee regret to observe that the number.of cases of
thefts and value of property lost due to wagon breaking|bleeding
have been steadily rising. During 1971 as many as 37,778 cases
were reported and the value of property lost was as high as Rs.
149.18 lakhs whereas the corresponding figures for 1969 were 1,685%.
cases and Rs. 15.85 lakhs only. It has been stated that roughly 50
to 60 per cent of pilferages are due to bleeding of consighrhents: th-
rough door crevices, panel cuts and body cuts of wagons. It js unfor-
tunate that despite the various measures. taken by the Railways
increase in thickness of bottom and side panels and other anti-bleed-

ing devices adopted by the Railways, the losses on this account con-
tinue to be very high.”

Reply of Government

Instructions have been issuéd to the Railways that stricter sup-
ervision be exercised and steps may be taken to tighten up the sec-
urity arrangements in order to prevent thefts and pilferages due to
wagon-breaking etc.

[M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt. the
13th Dec., 1873.]

Further information called for by the Committee

Please indicate the number of cases of thefts and value of property
lost due to wagon breaking/bleeding during 1972 and 1973 (Zone
wise) and the improvement effected, if any, in pursuance of the ins-
tructions issued.

(L.S.S. O.M. No. 1/4/73-RCC, dt. 11-4-1974)

Reply of Government

The number of cases of thefts and value of property lost due to
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wagon breaking/bleeding during the years 1972 and 1973 (Zone wise)
is given below:—

Railway No. of Cases registered Value of property

lostin Rs,
1972 1973 . 1972 1973
‘Cantral Railway | 821 891 635,439 354,556
Eastern Railway - 6,747 $,654 3,910,708 4,763,307
Northern Railway - . 2,959 756 1,033,408 502,349
N.E. Railway . 563° 550 348,493 332,944
N. F. Railway . . . 82¢ 584 480,881 371,452
Southern Railway . . 2,647 2,487 704,732 48,618
S. C. Railway L . 380 539 360,648 422,578
S. E. Railway . . . 9,212 6,438 4,668,552 5,064,321
Western Railway - . . 1,167 1,447 609,348 669,934
TotaL - . . 25,327 19,343 12,752,206 12,530,056

There is decrease both in the number of cases of thefts registered
.and also in the value of property lost in the year 1973 as compared
‘to 1972, as a result of stricter supervision exercised and steps taken
ito tighten up the security arrangements by the Railways.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4223/1, dated 28-5-1974.]

Recommendation (S1. No. 47, Para No. 3.71)

The Committee note that the Railways are alive to the need for
bringing down the incidence of such cases and have launched a mas-
‘sive drive for repairs of demaged wagons. The Committee trust that
apart from taking other preventive measures, efforts in this direction
will be continued on a sustained basis and that wagons with panel/
body cuts will not be use for carriage of high rated commodities. The
position on the Eastern Railway is particularly disturbing and war-
rants special attention of the Ministry.

Reply of Government

The need for special attention to this aspect is recognised and an
intensive drive for panel patching of wagons is continuing on the
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Railways. Railways have further been directed not to load vulnera-
ble traffic in panel cut wagons.

Instructions have also been issued to the Railway Administrations
to deploy their intelligence to-pinpoint the areas where panel cutting
is taking place and apprehend the culprits and receivers of stolen
property.

[M/o Rlys. (Rly. Board) O.M. No. 73-B (RCC)-4226 dt. the 13th
Dec. 1973].

Recommendation (S. No. 48, Para No. 3.83).

&

The Committee note that the availability of covered wagons for
carriage of foodgrains has been stepped up by the Railways during
the course of the last three years despite certain compelling
factors which limit their capacity to provide the required number of
such wagons, e.g. the concentration of demand in a particular season
and in particular areas, the need for utilising the open coal wagons
which have to return empty, etc, etc.

Reply of Government

The observations of the Committee are noted.

[M/o Rlys. (Rly. Board) O.M. No. 73-B (RCC)-4226 dt. the 13th
Dec. 1973].

Recommendation (S. N. 49, Para 3.84).

In this connection, the Committee would, however, like to draw
attention of the Ministry to the observation of the One Man Expert
Committee aqu Compensation Claims that the commodities which are
packed in bags, contribute most to the claims bill, the more impor-
tant of these being grains and pulses, sugar, oilseeds, spices, cement,
chemical manures and salt. The Committee would, therefore, like
the Ministry to review periodically the requirements of covered
wagons for vulnerable commodities in consultation with Public
Sector Organisations and industrial undertakings concerned so that
their availability could be so arranged as to meet the requirements
to the extent possible,

Reply of Government

The daily demands of trade and industry for wagons accordin'g to
major types i.e., covered, open or other special types are obtained
each day by the Zonal Railways from all the stations|goods sheds to-
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gether with the extent to which the demands have been met and
the extent of delay involved in case of demands not met. A
summary is relayed to the Transportation Directorate of the Board
also. As a result of this continuous appraisal a fairly reliable feel is
developed about the needs of trade and industry and public sector
organisations and this knowledge is used at the time of preparation
of annual rolling stock programme for wagons. Major consumers
such as steel works/refineries are also consulted as and when found
necessary in case of any major departure from the standard types.
It will thus be seen that the observations of the Committee are al-
ready being followed. )

[M/o Rlys. (Rly. Board) O.M. No. 73-B (RCC)-4226 of the 13th Dec
1973].

Further information called for by Committee

Please furnish a statement showing (i) the actual availability of
covered wagons for movement of items like foodgrains, cement and
fertilisers (Zone wise) vis-a-vis the requirements indicated by the
various Railway Administrations during the Fourth Plan period: (ii)
the steps being taken to meet the shortfalls; if any, and (iii) the

total number of wagons (type wise) expected to be placed on line
during the Fifth Five Year Plan.

(L.S.S. OM. No. 1-4/73-RCC dt. 11-4-1974).
Reply of Government

The procedure for assessing the requirements of various types of
wagons and the role of the various Zonal Railways in this regard
has already been explained in reply to item 2(a) of additional infor-
mation on “Requirements and Availability of railway wagons” fur-
nished to the Convention Committee earlier. It will be seen there-
from that the wagon requirements are estimated on an all-India basis
and wagons are distributed amomst individual zones on the basis
of traffic targets decided after discussion with the Chief Operating
Superintendents of all Zonal Raflways at the operating meetings.
Changes are made in these targets whenever there is any change in
the traffic pattern which makes it necessary.

Figures of the actual availability of covered wagons, zonewise,
now asked for are not available for the Fourth Plan period as 2a
whole. However, a close watch is kept at the Board's level of the
total typewise holdings on the Zonal Railways and necessary ad-
. justments are made to meet the changing pattern of traffic. Normal-
ly, therefore, there should be no difficulty in the availability of any
partieular type of stock to meet the traffic requirements on any par-
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ticular zonal Railway within the overall availability of wagons with
the Indian Railways . '

So far as the Fifth Plan is concerned, it has been estimated that
a total of 1,00,000 wagons, both on additional as well as replacement
account, would be required by the Railways to enable them to lift
280 million tonnes of traffic by the end of the Plan. As the target
of freight traffic has been fixed as 300 million tonnes by the Planning
Commission, the requirements of wagons would be reviewed at the
time of mid-term appraisal in the light of actual materialisation of
traffic. The type-wise break-up of the target of wagon procurement
for the V Plan as a whole has not been finalized. However, taking
into account the actual materialisation of different types of traffic,
requirements of different types of wagons will be worked out while
preparing the Annual Rolling stock Programmes.

"Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-4223/
' Part I, dated 3-5-1974].

Comments of the Committee

The contention of the Ministry that “normally there should be
no difficulty in ‘the availabiiity of any particular type of stock to
meet the traffic requirements of any particular Zonal Railway within
the overall availability of wagons with the Indian Railways” is very
general. The Committee consider that the Railways should make a
realistic and scientific. assessment of the requirements of various types
of wagons, particularly covered wagong for movements of vuinerable
commodities like food-grains, cement, fertilisers etc. They would like
the Railways to work out the requirements of each type of wagons
for the Fifth Plan in the light of realistic assessment so that wagons
of the requisite type were procured. They would also urge that
the Ministry of Railways should identify the areas where such shor-
tages were felt during the Fourth Plan together with the reasons
ti:orefor so that urgent concerted measures are taken to over-come
them and make the wagons available to the public.

Recommendation (S. No. 50, Para 3.85)

The Committee further consider that tightening up supervision at
the loading points, the intermediate points and at the unloading end,
would go a long way in reducing the incidence of such cases. As
considerable quantities of foodgrains on public account are mov.'ed
in block rakes, it should be possible for the Railways to provide
armed escorts for such trains who should also be responsible for
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seeing that seals, tarpaulins etc., are intact. In case, thefts are
still reported from such rakes, responsibility therefor should be fixed
and the defaulting staff brought to book without delay.

Reply of Government

The extant rules of railway working already provide for proper
supervision of loading and unloading of all consignments and making
note of the number of packages loaded or unloaded, the condition
of packing, shortage from defective packages etc. When it is not
possible for the staff to exercise supervision for unavoidable reasons
such as sudden and bulk loading of foodgrains in several wagons at
a time, inadequacy of the staff to supervise the same, etc., the staff
are required to record this fact on the R.Rs. which are have tc be
issued with ‘said to contain’ remarks.

When foodgrains are loaded in cpen wagons moved as block trains
every endeavour is made to cover them up with tarpaulins and pro-
vide escorts, to the extent possible, to ensure that the tarpaulins re-
main in position during the run and contents are not lost in transit.

Responsibility of the staff is fixed for shortages in consignments
and those held responsible are suitably punished.

[M/o Rlys. (Rly. Board) O.M. No. 73-B (RCC)-4226 of the 13th Dec.
1973].

Further information called for by Commitee

Please confirm if block rakes of foodgrains loaded on public ac-
count are escorted by armed RPF staff.

(L.S. O.M. No. 1/4|73-RCC dt. 11-4-1974)
Reply of Government

To the extent possible, the block rakes of food grains loaded on
public account are provided with armed RPF escorts on all Railways.

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-4223/
I dt. 28-5-1974].

Recommendation (S. No. 52, Para No, 3.87)

~ The Committee would also like the Mifiistry to pursue the ques-
tion of providing bags with rings in one corner to facilitate lifting of
such bags, with the Fertilizer Corporaticn of India and the Port au-
thorities. The revised packing conditions should be evolved in consul-
tation with the public undertakings and other Government organisa-
tions concerned expeditiously. Help of National Packing Institute

»
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-should also be taken in this regard. After the packing conditions
have beefl finalised, they should be widely publicised and brought to
the notice of all concerned for compliance.

Reply of Government

Provision of ears or lifts on bags to facilitate their lifting without
any damage being caused to the bags has already been made in the
existing packing conditions. Whether provision of a ring on one
corner of the bag would be a better arrangement is being examined
in consultation with packaging experts. In the mean time, the Rail-
ways have been asked to publicise the existing packing condition of
bags with earg or lifts. The Fertilizer Corporation of India and Food
Corporation of India have also been addressed to comply with the
existing packing condition. This will be vigorously pursued.

[M/o Rlys. (Rly.Board) O.M. No. 73-B (RCC) 4226, dt. the 13th
Dec. 1873].

Recommendation (8. No. 53, Para No. 3.104)

The Committee note with concern the complaint by Hindustan
Steel Ltd., of heavy losses still being incurred due to thefts of pig
iron in spite of the fact that the Ministry had accepted the recommen-
dation of the One Man Expert Committee on Compensation Claims
to the effect that such consignments should be loaded in covered
wagons which should be riveted. It would appear that the instruc-
tions in this regard are not being scrupulously followed so that thefts
continue to take place even from covered wagons due to the negli-
gence and/or connivance of Railway/RPF staff. The Committee
would like the Ministry to analyse the precise reasons for such losses
and take necessary remedial measures.

Reply of Government

Instructions to the Railways exist that covered wagons should be
utilised to the extent possible, for loading of pig iron. The scope of
supplying covered wagons for loading of pig iron is, however, limi-
ted by the fact that most of the steel plants load pig iron by overhead
magnetic cranes. This constraint was known to the One Man Expert
Committee and hence their recommendation was to load pig iron in
covered wagons wherever possible. Further, in supply of covered
wagons, preference is given to damageable commodities like food-
grains, sugar, fertilisers and cement. Under certain circumstances,
the Railways have to carry even foodgrains in open wagons.

The main cause for loss of pig iron during transit is theft and

pilferage. Wagons loaded with such consignments when carried in
block rakes are escorted by armed Railway Protection Force to the
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extent posible. Incognito watch is kept -over vulnerable - sections
and yards to identify and apprehend the miscreants indulging in
thefts. Instructions have also been issued that the intelligence staff
should be deployed to find out the foundaries, who may be the reci-
pients of stolen pig iron.

It may be mentioned that conniving in pilferage of railway pro-
perty is a misconduct which attracts the provisions of Railway
-Servants Discipline and Appeal Rules, 1968 and R.P.F. Rules 1959
and normally merits the impositicn of major penalty.

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th Dec., 1973].

Further information called for by the Committee

Please indicate the number and value of cases of thefts of pig
Jron reported during 1971-72, 1972-73 and 1973-74.

(L.S.S. OM. No. 1/4/73-RCC dated 11-4-1974).
Reply of Government

The number and value of cases of thefts of pig iron reported dur-
ing 1871-72, 1972-73,"and 1973-74 is given~below:

Year No. of cases Value of
property
stolen
Rs.
1971-72 v 37 4284
1972-73 . . ’ \ . 24 2889
1973-74 ‘" ' . . . 21 6770

E [Ministry of Railways (Raiiway Bbard) O.M. No. 73-B (RCC)-4223
dated the 28th May, 1974].

Recommendation (S. No. 54, Para No. 3.105)

“The Committee would also like the Ministry to examine the
reasons for the losses incurred by Hindustan Steel Ltd.,
on refractory bricks and lubricants and take effective
measures to eliminate the same. The Railways should
also ensure that unloading of such consignments is done
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in the presence. of Railway staff posted.in.the Plant pre-
. mises.” e

"Reply of Government

An analysis of losses repotted 'from widgons loaded with refrac-
tory bricks and lubricants received at one of the Steel Plants viz.,
Durgapur Stéél'Plant, show that out of 2610 wagons of refractory
‘bricks reveived during the period January, 1972 to July 1973, short-
ages/damages were reported from 24 wagons only. Out of these 24
wagons, shortages of bricks were reported from 2 wagons. only -and
damage to some bricks was reported from the rest cf the wagons. It
is relevant to mention here that a large mumber of fire-bricks. are
loaded in each wagon and it is not possible for the railway -staff
to count the number of bricks loaded. As regards.damage to bricks,
some damage to bricks is unavoidable due to hazards of transit, or
even during the process of loading and unloading done by the. con-
signer /consignee. The claims for shortage/damage are carefully
examined, and decided by the Railway Administration on merits.

As regards losses incurred by Steel Plants on consignments of
lubricants, an analysis of consignments received by Durgapur Steel
Plant shows that out of 42 wagons of lubricants unloaded during the
period January 1972 to July 1973 shortages of one barrel and leakage
‘from 11 barrels only was reported. The leakage from barrels can
take place either due to rough shunting or due to a latent defect in
the container itself. Here also, every case of leakage has to be
examined on merits for settlement of claim.

The commercial staff are posted inside the Steel Plants to witness
1oading and unloading, at the cost of Steel Plants. The Railways
have been asked to look into specific complaints of any Steel Plant.
if made, in this connection.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th December, 1973].

.Recommendation (S. No. 55, Para No. 3.166)

“In view of the practical difficulties pointed out.by HSL with
.regard to joint inspection of incoming wagons at the inter-
change points and the need for their weighment at the sid-
ings, the Committee would like the Ministry to devise suit-
able measures in consultation with the Plant authorities
-so that the loopholes in-the system could be plugged and

2568 LS—4 _ J
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responsibility for the losses incurred.could be fixed. ‘hey
would further suggest that the Railways, should provide:
weigh bridges at all important junctions.”

Reply of Government

The Zonal Railways have been asked to streamline the procedure,.
in consultation with the Steel Plants, so that liability for loss and
damage can be correctly fixed.

The Railways do provide weigh-bridges at stations where there
is traffic justification €or the same. It may also be mentioned that
as an interim measure the Ministry of Railways have permitted re-
weighment of wagons containing steel materialg received in steel
stock yards, with apparent shortages, on the weighing machines of’
the steel stock yards, under the supervision of a responsible railway
official.

[Ministry of Railways (Railway Board) O.M. Ne. 73-B(RCC)-
4226 dated the 13th December, 1973].

Recommendation (S. No. 56, Para No. 3.107)

“The Committee would also like the Ministry to keep a tab on
the incidence of diversion of coal wagons from one plant
to another which is stated by H.S.L. to be occurring in a
‘regular’ manner and on ‘large scale’ to see that such div-
ersions are reduced to the minimum and that the Plant
authorities are invariably informed in advance of such
diversions. It should also be ensured that fresh RRs are
issued expeditiously in such cases.”

Reply of Government

Instructions have been issued to the Zonal Railways that diver-
sion of coal booked to one Steel Plant to- another should be done in
very rare cases and that too after advising the Steel Plants concern-
ed. Necessary follow-up action should then be taken to ensure that
requisite commercial formalities including issue of fresh R.R. etc. are
observed in each case. The Railways have been asked to set up suit-
able machinery at the zonal and divisional headquarters to ensure
compliance with this procedure.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-

a N 4226 dated the 13th December, 1973].
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Recommendation (S. No. 57, Para No. 3.124)

“The Committee observe that figures of the value of coal stolen
on the Indian Railways given to the House do not tally
with the figures furnished to them by the Ministry. In
any case, it was admitted that ‘the magnitude of the pro-
blem is so great that they represent very small proportion
of the total thefts’ and that ‘the value of coal as shown
in the statement does not represent the total value of coal
stolen’. There is a widespread belief that petty thefts and
pilferages of coal in running trains, yards and wayside
stations occur with the knowledge and connivance of Rail-
way staff many of whom may themselves be involved in
the racket. While it may not be possible to curb the inci-
dence of such cases altogether, it should certainly be pos-
sible for the Railways to make condition difficult for the
pilferers through surprise checks, better vigilance and
control. Considering the magnitude of the problem, the
Committee expect the Ministry to take positive steps in
this direction.”

Reply of Government

Railways have been advised that stricter supervision be exercised
and steps may be taken to tighten up the security arrangements in
order to prevent thefts and pilferages of coal in running trains, yards
and wayside stations.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th December, 1973].

Further information called for by the Committee

Please indicate the number and value of cases of thefts of coal
from running trains, yards and wayside stations (separately) during
1971-72, 1972-73 and 1973-74 and the improvements effected as a
result of various measures taken during this period.

(L.S.S. OM. No. 1/4/73-RCC dated 11-4-1974).
Reply of Government

The Railway-wise position of total number and value of cases of
thefts of coal from running trains, yards and wayside stations during
1971-72, 1972-73 and 1873-74 is furnished in the enclosed statement.
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There has been reduction in the incidence of thefts of coal which
has been achieved as a result of various measures taken by Railway
Administrations, such as patrolling by RPF .staff on vulnerable sec-
tions, picketing at.important stations, round the-clock watch of Loco
coal stocks .and coal transhipment peints, .esconting of coal specials
and, improvement in basic security arrangements.

:On .account of various factors such .as acute scarcity .of coal, rise
in price ‘level etc.. a similar improvement could not be achieved in
the ‘value of coal stolen. However, a downward trend has been
noticed in -1973-74. Efforts will be made to maintain and further
improve this trend. '

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4223/1 dated 16th July, 1974].
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Recommendation (S. No. 58, Para No. 3.125)

“The Committee recommend that the assistance of the Joint
Committee which consist of representative of staff and
Labour, should be actively sought in controlling this evil.”

Reply of Government

Instructions have been issued to the Railways that fullest assist-
ance of the representatives of staff and labour should be sought in
controlling thefts and pilferages of coal in transit and in yards.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th December, 1973].

Recommendation (S. No. 59, Para No. 3.146)

“The Committee regret to observe that despite a series of steps
taken by the Railways to minimise the incidence of
wagons getting unconnected or misdespatched due largely
to faulty preparation of wagon labels, the average number
of such wagons is still of the order of about 100 per day.
As pointed out by the One-Man Expert Committee on
Compensation Claims ‘correctly prepared and firmly
secured labels are the key to the correct transport of
wagons.! It has been stated in para 14 of the Report of
the Comptroller and Auditor General of India (1970-71)
that ‘There has been no improvement in the position of
missing and unconnected coal wagons and the percentage
of missing wagons to the total number of wagons booked
continues to be high on the Railway. It has been noticed
that on all Railways heavy outstandings over one year
old in respect of missing and unconnected coal wagons re-
mained uncleared.””

Reply of Government

The observations are noted. It is, however, relevant to point out
that about 25,000 wagons are loaded everyday and the figure of about
100 wagons getting un-connected per day amounts to just 0.4 per cent
of the total. The Railway Administration is still greatly concerned
about it and constant efforts are being made to minimise the inci-
dence of wagons getting un-connected or mis-despatched. Varlous
measures recently adopted in this connection have already been nar-
rated in para 3.139 of the Committee’s Report (extract attached).
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Extract of para 3.139 of the Committee’s report. o=t

3.139. Some of the measures adopted to reduce incidence of such

cases are

(1)

detailed below:—

Rules of marking by senders have been amended to the
effect that sender’s full address and names of forwarding.
and destination stations is written in full.

(ii) Railways have been instructed that if the number of

(iii)

(iv)

)

(vi)

Lvii)

wagons booked to the same station exceeds 20, names of
forwarding and destination station should be printed or
rubber stamped on labels. In any case, names of the for-
warding station should be printed on every label.

The Railways have been asked to see that inward and out-
ward Number Takers check the presence of bracket labels
on both sides of wagons and replace the missing labels, if
any, on the basis of vehicles guidance.

In case of covered wagon, paste-on-labels are also pasted
on inside panel of the door of a wagon. On open wagon,
another tie-on-label should be tied on the handle of the
door on both sides.

Divisions are sending lists of ‘un-connected wagons’ and
‘over-due-wagons’ (Broad Gauge only) to the Railway
Board. These wagon numbers are matched on computer
and wherever there is a report of the same wagon over-
due at a station and also lying unconnected at another
station, Divisions are advised on teleprinters.

Railway Board computer is also printing a statement of all
wagons inter-changed between Railways which furnishes
the names of booking and destination stations. A copy of
this statement is sent to IRCA/New Delhi, Calcutta Bom-
bay and Madras for reference to connect un-connected

wagons.

South Eastern Railway computer prints a statement of all
iron and steel wagons booked from all steel plants. A
copy of this statement is sent to all Zonal Railways for

reference.



50

(viii) - Instructions have been given for typing of vehicle Guid-
ance from Coal Depot Yards so as to facilitate connection
of wagons.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th December, 1973].

Further information called for by the Committee

(1) Pledse indicate the number of wagons getting unconnected or
misdespatclied ‘during the years 1972-73 and 1973-74 and the percent-
age thereof to the total number of wagons loaded in the respective
years.

(ii) Also please indicate the improvement effected as a result of
various. measures- taken .over.the years to minimise the incidence of
wagons. getting ;unconnected or misdespatched.

(L.S'S. O.M. No. 1]4|73-RCC dated 11-4-1974).

Reply of Government

(i) The approximate number  of wagons getting unconnected or
misdespatched during the year 1972<73 and 1973-74 on all Zonal Rail-
ways and percentage thereof to the total number of wagons loaded
in the respective years are given below:— '

Year Number of wagons Percentage of wagens/
gettimgancornected/ getidnguncornected
misdespstched, misdespatched to

total” number of

wagans loaded
1972-73 . . 10,706 0°09%
1973-74 : : . 9,793 0°09%

(ii) ‘It -will ‘be seen from the flgures given above that the number
of wagons getting unconnected/misdespatched forms a very small
percentge of the total loading and that there has been-a reduction
in the number of wagons getting unconnected/misdespatched.during
1978-74. It is.further stated that most of these wagons are ultimately

_comnected .and sent to their correct destinations. . It is being ensured
"that the various measures as already indicated to the Committee vide
paras 3.126 to 3.143 of their Third Report, are followed.up by the
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Zonal Railways so as to minimise the incidence of wagons getting
unconnected or misdespatched.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
i 4223/1 dated 25th July, 1974Y.

Recommendation (S. No. 60, Para No. 4.147)

“The fact that inspite of clear instructions in this regard. the
incidenice of wagons going astray, continues to be high, not
only indicates that these are being followed only half heart-
edly and partially but also that the requisite amount of
supervision by Commercial Inspectors and Commercial
Officers is not forthooming. The Committes would, there-
fore, like the Ministry to tighten up supervision and also
institute a system of surprise checks by officers of the
Claims Prevention Organisation so as to ensure that no
laxity is allowed on this account. It must, in particular,
be ensured that in no.case station names are written in
codes but in full as per extent instructions.”

Reply of Government

The system of surprise inspections by Officers is already in vogue.
The Railways have again been advised to intensify the same. In-
structions for writing or stamping station names in full, instead of
codes; have also been reiterated: . The Railways huve: also been ad-
vised-to take severe action-ageinst defaulting staff: -

[Ministry of Railways {Railway :Board) O.M. No. 73-B(RCC)-
4226 dated: the 13th -December; 1973].

Recommendation (S. No. 61, l’a’ry No. 3.148)

“The Committee. further consider that it would be useful for
the Railways to collect information not only about the
practices in vogue in advanced countries in regard to label-
ling of opén and covered wagons but also in regard to the
systern of affixing seals and checking thereof as recom-
mended by the One-Man Expert Committes-on Compen-
sation Claims. The Committee would like the results of
such: a,study -to be reported to-the: mext: Convention Com-
mittee.”
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Reply of Government

The practice obtaining in certain advanced countries in regard to
labelling, sealing and checking of wagons is being ascertained for
study, and the results of such study will be communicated to the
next Convention Committee,

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated *he 13th December, 1973].

Further information called for by the Committee

Please indicate the results of the study and the action taken in
pursuance thereof.

(L.S.S. O.M. No. 1/4/73-RCC dated 11-4-1974).
Reply of Government

The practice obtaining in certain advanced countries in regard to
labelling, sealing and checking of wagons has been ascertained. The
salient features are briefly indicated below:—

"West Germany

On the German Federal Railway, wagons are sealed either by the
-goods shed staff or by private firms depending upon whether the
wagons are loaded in the goods shed or in the sidings of the private
firms,

In the case of wagons loaded in the goods shed, the German Fede-
ral Railway uses aluminium seals. The sealing is done by means of
a plier. The seal gets at the same time the code number of the station
‘and also the number of the plier used. In a big goods shed,
there may be more than one person sealing the wagons and each plier
has got a number allotted. In addition to the number for the station,
there is an all railway number for each plier and that also is indicat-
-ed on the seal. At the time of unloading, the receiving station checks
the seals on both the sides of the wagons and notes down the num-
ber. In case of any discrepancy, such as different numbers on the
two sides of the wagon or different station codes on the two sides
-of the wagon, a report is made, In case of any theft, this fact would
~confirm that the wagon has been tampered with on the way.

In the case of wagons loaded in the siding of private firms, the
-entire responsibility for sealing rests with the firms. Railways put
a seal in addition to the firm’s seal only if the wagon has to cross an
-international border.
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Except for the seals, no further securing of wagons, such as by

Tivetting and padlocking, is done on the German Federal Railways.
Even so thefts from wagons are rare.

As regards labelling, in the case of wagons requiring speedy move-
ment, the label contains the train numbers by which the wagon is to
move. The train numbers are decided by the goods shed in consul-
tation with the control office. One label is put on each side of the
‘wagon. In the case of other goods wagons, the label indicates the
originating and destination stations, the direction in which the sta-
tion is situated and the code number of the marshalling yard where
the wagons will be ultimately required to be detached from the train
for onward despatch to the destination station.

U.S.A.

On the U.S. Railroads, covered wagons are sealed by a metal seal
which has identification of the railroad performing the sealing as well
as a serial number. The seal normally moves from the point at which
the wagon is loaded, to the final destination without being removed
and thus, if on arrival at destination the seal is found intact, it is
known that goods in the wagon are intact.

The practice of labelling of wagons on the U.S. Railroads is prae-
tically non-existant. Most Railroads have electronic communications
systems, where they consist of a train, which shows the wagon num-
ber and code, destination station and the name of the consignee is
sent to the successive terminals falling in the direction of movement
of the wagons including the destination station, and gives the infor-
mation necessary to effect delivery of the wagon. Once the wagon
has arrived at the destination station, some.Railroads provide labels
on the wagons for a specific consignee. This label is either nailed on
the side of the door or placed in the pocket. The purpose of this
label is to provide the shunting crews the information needed
to properly deliver the wagon. Many Railroads however,‘do not use
this system but provide instead, a shunting list which lists all the
wagons to be delivered by a specific “Industry Train".' This list pro-
vides the necessary guidance to the guard on the train.

Japan
The Japanese National Railways use steel band and lead seals for
‘sealing wagons.

For labelling, fhey use card labels. Every wagon carries a wagon
label of Japanese National Railways and, in addition, most of the
wagons also carry wagon labels of the transport forwarding agents.
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British and French Railways

Complete information has not yet been recsived.

A metal tape seal of the type used on some American Railways
has: been: designed by: the- Research ,Designs and Standards Organi-
sation-for use on covered wagons on the Indian Railways. This con-
sists of a metal strip, one end of which'is held@ in a rectangular lock-
box:housing a slotted ‘U’ pressing and two U/L shaped springs. The
other end of the metal strip, when insertéd in the lock-box, gets
locked as result of the spring steel wires getting engaged in- the slot
provided at this end of the metal strip. The metal'strip thus takes the-
shape of a closed loop which has to be cut when the seal is removed"
from the wagon at the destination station. The advantage of this
type of seal, besides easy operation, is that it cannot be tampered
with, unless-it is deliberately cut. This seal will thus help in-locat-
ing: the Section/Area where the seals were tampaved wikh: It has
now been- decided to. use these senls, as an experimental measure,.
between- seleeted pairs: of stations on the various Zonal Railways.

The Research, Designs and Standards Organisation. have also
developed a new design of wagon label holder for use on open wagons
with & view:to overcoming the problems of a large number of Wwagons
getting unconnected: owing to'the labels getting lost in transit: The -
new label ‘holder has been so designed that while the bracket label
can’ be: inserted:in the holder-from out-side afte¥ thie: wagon-has been
loaded; it will not be possible’ to' remove this label umtil the' 'wagon
has'been unloaded ‘at the destination. THis-arramgements:is proposed
to'be used in the' first instance on an' experimental basis-on 180 opern
wagons.

[Ministry of Railways (Railway Board) O.M. No. 73;3(RCC).-
42237/Part 1 dated- 3rd May, 1974].

Comments of the Committee.

The Comimittee would'like to stress thie need fof iproving labef-"
ling sealing and ‘checking of wagons so as 1o plug the loopholes ‘exist-
ing in the present system which [ead to diversion of wagons and*
tampering with their contents.

S !

Recommendation (S. No. 63, Para No, 3.150)

“The: Committee note’ that the: problem. at: Mudhalsarai- was.
found- to be ‘formidable’ by the Expert Committee tan com~
pensation claims. As the Ministry have provided a com-
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puter at. Mughalsarai yard also,the Committee see no rea-
.son why the same cannot he pressed iinto servige for:tackl-
ing this problem effectively. They would like the Minis-

try to take necessary steps in this direction withqut fur-
ther delay.”

Reply of Government

The ‘One-Man Expert Committee’ on compensation claims during
the course of its investigations in December, 1969, had found a large
number of wagons lying unconnected for several days.at. Mughalsarai.
A special cell has since been set.up.at.Myghalsarai to ascertain book-
ing particulars of unconnected wagons lying there. As a.result there
has been a reduction not only.in the number of unconnected wagons
but also in the time taken to .connect them. Efforts have simultane-
ously heen made to improve documentation of wagon labels and train
records so that wagons are expeditiously despatched to.their correct
destination.

The ' Computer at Mughalsarai, apart from other applications, is
being effectively utilised to connect unconnected wagons and trace
overdue wagons lying &t various stations on the Divisions. In respect
of wagons received at Mughalsarai without labels or with inadequate
particulars, efforts to ascertain the relevant particulars are initiated
by the special cell immediately on arrival of the.wagon.

[Ministry of Railways (Railway Board) O:M. No. 73-B(RCC)-
4226 dated the 13th December, 1973].

Further information called for by the Committee

Please furnish.a note showing the results achieved by the special
cell in .tackling the problem of connecting unconnected wagon at
Mughalsarai during the last one year.

(L.S.S. O:M. No. 1/4/78-RCC dated 11-4-1974).

Reply of Government

"With :the ‘introduction of the Special Cell at Mughalsarai, it has
been possible to connect a very large number of wagons received
without seal- cards or.bracket labels by checking up the train Aconsists
and re-labelling them for the correct destinations. During the last
one year +e. 1973-74, the total number of wagoms found thhou_t seal
cards or bracket labels on arrival at Mughalsarai was 1749, the ‘butk
of which were connected by the Special Cell within a few hours of
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their receipt by consulting the train consists. As a result, very few
wagons now remain unconnected in the yard at Mughalsarai.

[Ministry of Railways (Railway Board) O.M, No. 73-B(RCC)-
4223/1 dated 16th July, 1974].

Recommendation (S. No. 64, Para No. 3.155)

“The Committee regret to note that the loss suffered by the:
Railways on account of pilferage of materials and fittings
was as high as Rs. 91.72 lakhs in 1970-71 and Rs. 62.03 lakhs
in 1971-72, The Committee consider that apart from the
unsocial elements among the travelling public who may
be committing these thefts, the complicity of the Railway
employees in this nefarious activity cannot be ruled out.
The Committee recommend that vigorous measures should
be taken by Railway to prevent the incidences of such
thefts by better supervision and control particularly dur-
‘ing the periods when the trains are stabled. The Commit-
tee note that the Ministry have formulated a scheme for
provision of pilfer-proof fittings in wagons and coaches.
They would like the RDSO to intensify their efforts in this
direction, so that loss on account of theft and pilferage of
materials and fittings from wagons and coaches is reduc-
ed to the minimum.”

Reply of Government

. The Director General, Research, Designs and Standards Organisa-
tion, Lucknow has been asked that the drive to provide pilfer-proof
fittings in wagons and coaches be intensified to cover up all wagons/
coaches at an eariy date. The Railways have also been asked to
tighten up security measures with a view to prevent thefts of fittings
from wagon and coaches when they are stabled in yards.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th December, 1873].

Further information called for by the Committee

Please intimate the precise progress made by the RDSO, Lucknow
in designing/providing pilfer-proof fittings in wagons and coaches.

(L.S.S. O.M. No. 1/4/73-RCC dated 11-4-1974).



57 e e
Reply of Government

After a detailed study, the Research, Designs and Standards Orga-
nisation, Lucknow issued in 1971 an illustrated booklet containing
methods to be adopted for making the coach fittings less prone to
pilferage and the information so far received from the Railways indi-
cates that the methods suggested have proved effective in reducing
the incidence of pilferage of coach fittings. The effectiveness of anti-
pilferage measures so far suggested is constantly under review.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4223/1 dated 25th July, 1974].

Recommendation (S. No. 65, Para No. 3.160)

“The Committee regret to observe that the value of goods
stolen from Railway Workshops and Stores has been in-
creasing and that the same was of the order of Rs. 1.12
lakhs, Rs. 2.26 lakhs and Rs. 3.37 lakhs during the years
1969, 1970 and 1971 respectively, of the total number of
culprits apprehended during the above period, the majo-
rity are stated to be Railway employees. This is unfortu-
nate. The Committee would, like the Ministry to tighten
up supervision in the Railway Workshops and also to
steramline the security measures so that the incidence of
such cases which occur within well guarded premises, is
effectively checked.”

Reply of Government

Instructions have been issued to the Railways that stricter super-
vision be exercised and steps may be taken to tighten up the security
arrangements in order to prevent thefts from Railway Workshops
and Stores.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th December, 1973].

Further information called for by the Committee

Please indicate the value of goods stolen from Railway Workshops
and Stores during 1972 and 1973,
(L.S.S. O.M. No. 1/4/73-RCC dated 11-4-1974).
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Reply of Government

The value of the railway material and stores stolen from Railway
Workshops. and Stores. during 1972 and 1973 is indicated below:—

"Year Value -of the 'pxloperty .8tolen
Rs.
‘1972 2,42,935

1973 5,99.162

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4223/1 dated 28th May, 1974].

Comments .of the Committee

"The Committee are-distressed to find that Reilway materials and
stores worth about Rs. 6'lakhs were siolen from Railway Workshops
in 1973, - This calls for immediate and effective steps for tightening
up the secarity measures and deterrent. punishment to:Railway|RPF
staff ' who may be-found to he working in codusion with unsocial
elements or-are themselves found guilty of sueh ¢riminal acts.

Recommendation (S. No. 66, Para No. 3.161)

“The Committee further observe that the number of persons
convicted for theft from Railway Workshops and Stores is
negligible in relation to the number of persons apprehend-
ed. The Committee would Hke the Ministry to examine
why it has not been possible to secure convictions in the
large majority of cases:and to take necessary steps to rec-
tify the procedural and other defects that come to notice.”

Reply of Government

The Railways have been asked to examine the causes including
vrocedura! lacunae leading to very low percentage of convictions and
to initiate remedial measures to improve the position. On receipt
of the replies from the Railways, if necessary, a Central directive
will be issued accordingly,

[Ministry of Reilways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th December, 1973].
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Further fnformation called for by the Committey
Please furnish a copy of the directions demed on the subject.
(L.S.8. O.M. No. 1/4/73-RCC dated 11-4-1974).

Reply of Government

Before issue of axy directive, the causes, including procedural
lacunae, leading to very low percentage of convictions in cases of
theft from Railway Workshops and Stores were examined in consul-
tation with the Railways. The following steps aré already being
taken by the Railways to secure better convictions:—

(i) Close liaison is maintained with the State Police and all
possible assistance is given to them for proper investiga-
tion and successful and expeditious prosecution and crimi-
nals and receivers of stolen property in courts of law

(i) Cases under the RP(UP) Act wherein receivers of stolen
property are prosecuted, are supervised by the ASOS con-
cerned, in order to ensure speedy and successful investi-
gation and prosecution of such cases.

(iif) Some cases have also been filed in proper courts against
witnesses who had turned hostile.

(iv) In some cases where offenders were released under the
provisions of Probation of Offenders Act, appeals/revisions
have been flled in higher courts.

(¥) To overcome the dificulty of identification, distinctive re-
gistered ruilway markings are being provided on as many
ftems of Raflwiy property, as possible.

However, to achieve still better results, a Central directive has
been issued, a eopy of which is enclosed.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4223/1 dated 17th Jume, 1974].
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Govznnuzm: oF INDIA (Bu.uu-: SAW)

MINISTRY OF RAILWAYS (RALL MANTRALAYA)
S - (RAILWAY BOARD)
No. 73/ch(Cr) /37/56. New Delhi, Dated 3-6-1974.
The General Managers, '
All Indian Railways.

Sus:—Item No. 3.161 of the recommendations of Railway Convention
.Committee 1971 regarding launching of specigl drive to bring

_about better convictions in cases of theft from leway Work-
shops and Stores Depots.

Attention is invited to Board’s letter of even number dated

27-7-1973, wherein the following recommendation of the Railway
Convention Committee was communicated to you:—

“The Committee further observe that the number of persons
convicted for theft from Railway Workshops and Stores
is negligible in relation to the number of persons appre-
hended. The Committee would like the Ministry to exa-
mine why it has not been possible to secure convictions
in the large majority of cases and to take necessary steps

to rectify the procedural and other defects that come to
notice.”

2. The Railways, in their reply to Board’s above meritioned letter
have intimated the steps being taken by them to secure better con-
victions in cases of theft from workshops and Stores Depots. To
overcome the difficulties pointed out by the railways and to secure

better convictions, the Board desire ‘that the following steps may be
taken on your Railway:—

(i) Close liaison should be maintained with the State Police

" and all possible assistance should be given to them for pro-

per investigation and successful and expedltious prosecu-

tion of criminals and receivers of stolen property in courts

L. of Jaw in gases being investigated by them. The cases
' challaned in the courts should. .also ‘be - clasely followed
and all steps taken to ensure their successful prosecution..

(ii) Legal and other action should be considered against those

. departmental witnesses who.turn hostile in courts, .

(ili) For proper identification. of-railway property,-distinctive
railway markings should be provided on as many as items
of railway property as possible.

(iv) Investigations and enquiries into such cases should be
made expeditiously and under proper supervision.
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(v) Proper accounts should be maintained of the materials in
the various shops and stores to enable shortages to be
detected and certified promptly to establish that the pro-
perty recovered is railway property.

(vi) Better use should be made of the provisions of Railway
Property (Unlawful Possession) Act and the enquiries
conducted into cases registered under the Act and thei
prosecution should be pursued vigorously by the Super-
visory Officers to secure better results. The Enquiring
Officers should also do proper ‘pairvi’ of the cases sent up
by them to Courts.

The suggestions made above only indicate some of the guiding
principles. The problem of thefts from Workshops and Stores.
Depots should be studied closely and a system evolved to ensure
that the criminals operating therein are not able to escape either up-

punished or lightly.
Kindly acknowledge receipt. r

Sd/- (B. C. MISRA)
1/6/74
DIG/RPF & Director, Security
Railway Board.

No. 73/Seé(Cr) /31/56 New Delhi, Dated 3-6-1974.

Copy forwarded to the Chief Security Officers, All I.ndxan Rail-
.ways for information and necessary action.

DA/Nil. Sd/- (B.C. MISRA)
1/6/74
DIG/RPF & Director, Security
Railway Board.

Recommendation (S. No. 67, Para No. 3.169)

“The Committee note that the value of copper wire stolen

. during the year 1969, 1970 and 1971 amounted to Rs. 4.12
lakhs, Rs. 7.03 lakhs and Rs. 7.37 lakhs respectively. In

a large number of cases, the thefts are of overhead trac-

tion wires which have the effect of dislocating the entire

traffic on the affected sections. The Committee note that

the incidence of such cases on the Eastern and South
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Eastétp Rativeays wiich ¢ e worst fectid, was
Prowght down tbrizt@viably in 1092 W & Pesdit of various
meatfiiles tiken by W Rigtlilis. The Cominilttee stress
that the Rallvayy should vostiswe vl efforts to check
the g;cxdence of copper wire thefts They hope that with
jhe geoeral unprqvement m ' e aw % Situation

in recent moq it w Aﬁ le for the

’Railways go tackle this Rro em e ecﬁv hrough sus-
ed and effective meésures.”

Reply ‘0 Goveriiment

Ingtructions have been 1ssued to the Railways that all out efforts
sho:ld be made to prevent thefts of c<:§§‘il per wire particularly over-

electric traction wire on the stern, South Eastern and
Northern Railways.

[M/o Rlys. (Rly. Board) O.M. No. #3-B(RCC)-4226 dated the 13th
December, 1973].

Recommendation (S. No. 68, Para No. 3.174)

“The Committee note that the incidence of thefts of brake
beams which had assumed alarming proportions on the
Eastern and South Eastern Railways during 1971 was
effectively controlled during the course of last year, the
fiumber ‘of such thefts being 1,631 in 1972 as compared to
19,377 during 1971. The Committee also note that the
Railways have taken steps td rhinimise such thefts by
redesigning the brake beam and welding thé Hrake gewr
components as well as effective surveillence measures, it
would be possible for the Railways to further bring Bdwh
the incidence of such thefts.”

Reply of Government

Instructions have been issued to the Railways that the preventive
measures now teing taken sgainst thefts of brake beams be stepped
up so that the incidence is further brought down.

¥ /o Riys. (Rly. Bodrd) O.M. Nd. 73-B (RCC)-4£86 daved the 13th
December, 1973}

Recommendation (5. No. 69, para No. 3.182 and §. No. U, para No.
3.183)

“fhe Committee find that in qufte & large nuber of cases of

personis apprehended for théfts of tyilwdy property, it
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has not been possible to secure canvictions due to variety
of regpons. Altbpugh investigation, prosecution and pre-
senting to the court the evidemoe in a case is the respon-
sibility of the Reilway Police, the Committee would like
the Railway autherities to take necessary follow up action
in such cases with a view to find out for what reasons

proseputian could not be successful so that any procedural
or other lacunae could be rectified.”

“The Committee furtber syggest that the performance of Gov-
erpment Railway Pelice in this regard should be periodi-
cally brought tp the nptice of the State Authorities and
should also be discussed at the forum pof Joint Commit-
tees.”

Reply of Government

The Rpilways have been asked to examine the reasons for low
percentage of copvietions ang fo rempve the defects in investiggtion/
prosecution of the cases, if any. The Railways have also heen sug-
gested to study the position of conviction/acquittal every six months
and bring to the nptice of the State Governmept the performance
ot the Government Railway Police in securing convictions in cases
of thefts of Railway property for taking effective steps to improve
the positio Q Giscpss igsue with represenptatives of the
Sutzo Gov?mﬁrln;gn:;ﬁli;%édgc cefibienyfgxe‘ meeting! 6:?1; Joint Com-
mijttees,

{Miniatry of Beilweys (Railway Rosrd) OM. No. T3-B (RCC)-4223/
the 13th Dec, 19731

Furthes infoppatiqn called for by the Commiitee

Please furnish a note showing the follow-up action taken by each
Zonal Raflway in pursuance of the instructions issued by the Rail-
way Roard.

(L.SS. O.M. No. 1/4/73-RCC dated 11-4-1974).

mgly of Government

All Railways have intimated that the provisions of the Railway
Protection Force Regulations and Railway Board’s instructions for:

43) holding of periodical meetings by the Chief Security
Offigexs with the ﬁe.P“.fy Inspectors General of Police of
the State; apd .
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(b) holding periodical meetings .of the State Level Com-
mittee which consists of the Home Secretary of the State
Government, Inspector General of Police, Deputy In-
spector General of Police (CID & Railways), Chiet Secu-
rity Officer, Senior Deputy General Manager, Chief Com-
mercial Superintendent and one representative each from
the two recognised unions of railway employees;

are being observed in toto. During these meetings, the perfor-
mance of the Government Railway Police in securing convictions in
cases of theft of railway property and the need for speedy and
successful prosecution of such cases is being discussed with the
representatives of the State Governments concerned.

Since trial of cases in courts takes a long time, the period bet~
ween the issue of the instructions in July, 1973 and now is consi-
dered to be too short to make a realistic assessment of the position

of convictions. ’ (|

[Ministry of Railways (Railway Beard) O.M. No. 73-B(RCC)-
42231 dt. 25-T-1974)

Recommendation (S. No. 71, Para No. 3.194)

“The Committee welcome the initiative taken by the Ministry
of Railways in January, 1972 to set up Joint ‘Committees
at the State Level and basic unit level in order to enlist
the active cooperation of the State and local authorities
as well as the Railway Unions in the task of checking the
rising ‘incidence of thefts and pilferage which cost the
Railways as much as Rs. 12-13 crores annually by way
of compensation claims. The Committee realise that it
may be too early to make any assessment about the use-
fulness of these committees during the short period they
have been in existence. The Committee nevertheless feel
that this serious problem cannot be solved effectively
by the Railways alone without the active cooperation of
the State Governments. The Committee would, there-
fore, like the Ministry of Railways to take all possible
measures to see that the experiment proves successful.
As Law and order is a State ‘subject, the Committee trust
that the State Governments would on their part, extend
‘necessary cooperation to the Railiways in this'matter.”
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Instructions have been issued to the Railways that necessary
steps may be taken accordingly and this office advised at an early

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th Dec., 1973].

Further information called for by the Committee

Please indicate the steps taken by the Zonal Railways in pursu-
ance of the recommendation.

(L.S.S. O.M. No. 1/4/73-RCC dt. 11-4-1974)
Reply of Government

~ On all the Railways, regular meetings of Basic Level and State
Level Committees are held and problems concerning law and order,
thefts and pilferages and other crimes on Railways are discussed
and suggestions for tackling them are made to the best advantage
b!'ﬁ!‘e Railways. Necessary assistance and co-operation of the State
Governments in tackling these problems, is forthcoming.

[Ministry of Rallways (Railway Board) O.M. No. 73-B(RCC)-
, 4228/1 dated the 28th May, 1974]

Recommendation (8. No. 72, Pm No. 3.195)

“The Committee find that it has not been possible to set up
basic level commitiegs on the Esstern Railway as the
representative of the Railway Unions have declined to
participate pending certain clarification required by them
In view of the high incidence of thefts and pilferages on
this Railway, the Committee consider that active parti-
cipation of the Railway Unions is essential for these com-
mittees to be effective. They would, therefore, like the
Ministry to take an active interest in the matter so that
the stalemate is resolved at an early date.”

Reply of Government

Basic Level Committees have since been formed on the Eastern
Railway and have been functioning with the co-operation of the
two recognised Unions.

[M.inish'y of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th Dec., 1973].
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~ Recommendation (S. No, 73, Pazra No. 3.202)

“The Committee have no doubt that the active -cooperation
of Railway employees which is a sine-qua-non for sue-
cess of measures the Railways may take to check the
growing incidence of thefts and pilferages, would be forth-
coming in emple messure. The Committee trust that
the institution of the Joint Committees would be effec-
tively utilised by the Railway Administration to secure
the co-operation of the staff in this matter.”

Reply of Government

Instructions have been issued to the railways that railway em-
ployees should be encouraged to assist the R.P.F./ Police in preven-
tion and detection of crime on Ra’lways and the institution of Joint
Committees should be more and move utilised for securing this
cooperation from the staff.

{M/o Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226 dated the i3th
December, 1978,]

Recemsiiendation ¢(S. No. 74, Parx No. 3.203)

“The Committes consider that it is equally essential for the
Railways to deal firmly with such of the elements among
the staff whe sonfiiive at or themséfves tdufge in crimes
against Railway or public property.”

Reply of Governtngnt

The Government are ative to the need for imposing deterrent
punishment net only on the R.P.F. Staff but also on other Railway
employees who are found indulging in corrupt practices, The Vigi-
lance Organisation on the Zonal Rdilways and in the Railway Board
investigate complaints of corruption containing specific allegations.
They also conduct preventive checks to unearth mal-practices.
Where the departmentsl (disciplinary) action is taken pursuant to in-
vestigations by the Vigilance/SPE, the investigating agency keeps a
watch over the disciplinary proceedings and on their finalisation, exa-
mines the adequacy of the penalty imposed and moves the campetent

authority for a review and for enhancement of the penalty where
congidered necessary.

Similarly in cases where members of R.P.F. or athar Railway
employees are found involved in Crimes against Railway or public



Rroperty, they are either prosecuted in & Court of Lew or deait with
departmentally. In all such cases deterrent punishment is aimsed at.

IM/o Blys. (BRly. Board) O.M. No. 78-B (RCC)-4226 dated the 13th
Decempber, 1973.]

Recommendation (S. No. 75, Para No. 4.7)

The Committee note that the Report of the High Powered Com-
mittee om Security and Policing on Beilways was submitted in 1968
and action is in hand to implement it.

Reply of Government
This is merely an observation and has been noted.

{Ministty of Railways (Railway Board) O.M. No. 73-B(RCC)-
4226 dated the 13th December, 1973].

Becommendation (8. No. 78, Pare Ne. 4.8)

As an expensiture .of Bs. 12 crores is being imcurred annually by
the Railways on this organisation, it is necessary to ensure that they
get dué return from this expenditure. The Committee consider the
R.PF. 0 be assenrtizily a service organisation set up for a specific
purpose viz. pretection of refiway property and prevention of thefts
and pilferage on Railways. The Committee recommend that the
working of R.P.F. shauld be critically reviewed at a high level in
the context of its success or faflure in tacKling this problem.

Beply of Government

The High Powered Committee on Security and Policing on Ra#i-
ways had critically exemined the working methods of the Railway
Protection Force and have made certain recommendations on  the
same. As a result of those recommendations an Officer on Special
Duty was appointed to suggest changes|alternations etc. that are
needed in the working methods, administration and deployment
of the Railway Protection Force. The Report on Reorganisation
of Railway Protection Force by the said Officer on Special Duty has
been examined and considered by the Railway Board. Of the three
alternative proposals given in the Reorganisation Report, the Board
have accep’ted with the approval of the Mimister of Rafiways, the

" préposid Wil entails no additional expenditure. The salient feature



::1 lt,he Reorganisation Scheme as ‘accepted by the Govemment are as
aQWS:—

(1) A separate Investigation Branch'is to be created for taking
up investigation and conducting enquiries into all cases of
theft, loss, fraud, etc.

(2) The existing Uniform and Armed Branches are to be merg-

. ed and a Protection Branch on standard Company pattern

L is to be organised. The duties of this Branch will be pre-
ventive in nature.

(3) The beat-cum-patrol system of working is to be introduced
in place of fixed-point duties wherever possible and prac-
ticable.

(4) A higher percentage of personnel on the Zonal Railways
is to be armed.

(5) The number of posts in a Division on the Railways will be
equal to the number of Armed °Companies (excluding
reserve) allotted to that Division. The jurisdiction of the
Posts and Outposts is to be revised accordingly.

- . (6) The heavier Divisions having a strength of over 800 RPF
o personnel are to he placed under the charge of a Security
i Officer assisted by an Assistant Security Officer.

' (7 Crime Intelhgence Branch on the Zonal Rallways is to be
decentralised and distributed to the Dlvxsxons

The reorganisation of the Railway Protection Force is aimed at
providing better supervision at all levels which in turn is likely to
prove effective in controlling .crime on Railways. Similarly, the re-
organisation of the Protection Branch on Platoon/Company basis will
provide more elasticity in deploying the manpower as against the pre-
sent element of rigidity. The formation of separate Investigation and
Protection Branches as envisaged in the Reorganisation Proposals
‘will help each Branch working exclusively on the duties assigned to
them thereby achieving better results both on the investigation as
well as on the protection side. However, as a result of a Writ Petition
filed by certain members of the R.P.F., further implementation of
the Reorganisation Scheme of the R.P.F. has been stayed for the
time being by an order of the Delhi High Court.

.[M/o Rlys. (Rly Board) O.M. No. 73-B (RCC)-4226 dated the 13th
Daeembar 19873.]

.J)l ’Jt '. ~
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~Becpmmondathn (S. No. 77, Para No. 4.9)

Any changes in its organisation etc. as a result of this review,
should be carried out expeditiously so as to enable the R.P.F. ta
subserve the above objectives.

Reply of Government

Instructions have already been issued to the Zonal Railway Admi-
nistrations to implement the various recommendationg contained in
the Report on the Reorganisation of R.P.F. As a first step towards
the reorganisation of the Force, recruitment of about 1,600 Rakshaka
on the various Zonal Railways has already been completed.

Additional posts in the supervisory (non-gazetted) ranks of the
R.P.F. as required in the Reorganisation . Scheme have also since
been sanctioned by the various Railways. Action to implement the
accepted recommendations is in progress.

The implementation of the Reorganisation Scheme was tempora-
rily blocked on account of the stay granted on 18th June, 1973 by the -
Delhi High Court on Writ Petition No. 626 of 1973 filed by some of
the staff of the R.P.F. The stay has, however, since been vacated by
the Division Bench of the Delhi High Court on 23rd July, 1973 but in
the order given by the Court it has been specifled that whatever pro-
posals of the Reorganisation Scheme are implemented the same
will be subject to the decision on the main Writ Petition.

[M/o Rlys. (Rly. Board) O:M." No. 73-B (RCC)-4226 dated the 13th
December, 1973.}

Recommendation (S. No, 78, Para No. 4.50)

The Committee note that the duties and responsibilities of the
Railway Protection Force and Government Railway Police with
regard to apprehension, investigation and conviction of persons found
gullty of theft of Railway property, are stated to be “well defined™

and that the bifurcation is stated to have posed no serious difficulties
in conducting prosecutions. It is, however, admitted that difficulties

do arise from time to time in the execution of day to day duties by
members of the two organisations, particularly in the registration of

cases.
Reply of Government

In so far as the duties of R.P.F. to protect Railway property are
.concerned, these relate to keeping watch in the yards, stations, goods:
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sheds etc. These ape, therefere, in the patuse of watch and ward

functions and if in the discharge thereof, they come across any person
committing or attempting to commit an offience against Railway pro-
perty, they hand him over to the Government Railway Police after
initial search and or arrest, if necessary. Thig part of their functions
is, therefore, in the nature of an aid to the Government Railway
Police and there is no overlapping. However, under the RP(UP) Act,
1966 the Railway Protection Force have been given powers of inqui-
ring and prosecution of culprits found in unlawful possession of Rail-
way property. These powers gre akin to those of the Police but
are resiricted only to cages of unlawful possession of Rallway pro-
perty. Cases wherein offences of theft, robbery or dacoity etc. are
made out lie solely within the purview of the Government Railway
Police for investigation and prosegytion.

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-4226!
dated the 13th Dec., 1973]

Recommendation (S. No. 80, Para No. 4.52)

“From the memoramda submitted to them by eminent non-offi-
cidls, Chasabers of Commerne, Railwaymen’s Unions etc. as
well as from the tmpressiops gathered during tours, the
Cammittee have come $o the conclusion that the Railway
Protection Foree has yet to prove its worth as an effective
instrument for protection of Reiiway property’.

Reoly of Gevernment
“The observations of the Committee are noted.

With a view to making it a more effective instrument of protec-
sion of Railway Preperty, B.P.F. is heing reorganised.

[Miaistry of Railways (Railway Board) O.M. No. 73-B (RCC)-42i6
dated the 13th Dec., 1873]

Becommenfation (S. No, 82, Para 4.54)

The Committee consider that the increasing incidence of crime
against Railway property and the spate of agitations, bundhs and
hartals in the country of which the Railways unfortunately happen
1o be the first and main target, make it incombent that there should
be full co-operation and rapport betweean the R.P.F. and GR.P. at
all Jevels. The Cowmmittee trust that the institution of the Joint
Committee will also h_g.-\ltﬂiggd by the Railwgys in an increasing man-
ner to secure the co-opera&idn of the State Governments in protecting
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railway property and in bringing the eulprits to book. It should
be ensured by Government that law and order are effectively enforc-
ed by the Governrhent Railway Polde,

Reply of Govethtnent

. With regard to crime dgabhat railway property the Rallway
Protéction Force is responsible for the protection of railWay property,
including booked consignments, against theft. Thé nvestigation of
cases of theft of Railway property is the respansibility of the Gevern-
ment Railway Police. With regard to law and order situation con-
sequent on agitations, bundhs, hartals, etc. on the Railways, the
responsibility for dealing with the same lies with the Government
Railway Police. As far as the protection of Railway property includ-
ing booked consignments against theft is concerned, the Railway
Protection Force takes the necessary preventive measures by way
of Security arrangements at yards ind other Railway installations and
by way of escorts of goods trains to the extent possible in vulnerable
areas. Periodical meetings are held at all levels between the Rail-
way Protection Force and the Governmvent Railwe§ Police where
questions pertaining to prevention as well as investigation of crime
on ‘the Raflways are discussed, and ‘thereby recesstry ‘do-operation
and rapport between the RP.¥. and the Governmient Ralfway Police
is ‘aintained at all levels. The institution of ‘State evel \Céinmit-
tées hds also helped ‘to improve this ‘co-ordifidtion aid Eo-Operatith.
Bven in the matter of protection of Raflivay property during agita-
tions and bundhs on the Railways, the Rafivay Pritedéioh Furte gives
the necessary help ‘to the extent ‘possible by way Of réinforcements
to the Government Railway Pohice.

‘As the maintenance of law and order on tie Railtmys is gmtma-
rily the responsibility of the State Governments, the suggestion made
By tHe ‘Cdinmittde that this Fhbulll Be ehstited, bt bokén ‘Jadded on to
‘te WIimif¥ti,'of Hitite Affairs for issue of suitable instructions to the
State Governments. The Ministcy of Home -Affairs have since issued
suitable directives to the Stite Governments in 'this cotinection.

inistry of Railways (Railway ‘Board) O.M. No. 73-B g@%
initey ¢ T Wited e 19t Dec., 193]

Recomunendation '(S. No. 83, Para No. 455)
At the game time, it is necessary for the R.P.F. to revdmp its

procedures and modes of functitning so ‘that it ‘becomes an effettive
instrument for protection of Railway property.
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Reply of Government

It has been decided to reorganise the Railway Protection Force
so as to make it more effective in dealing with crimeé on Railways
and for protection of Railway property. The broad outlines of the
Reorganisation Scheme are formation of separate Investigation and
Protection Branches, higher percentage of Armed personnel, adminis-
trativs changes at Divisional and Headquarters level and changes in
‘the working methods of the Force.

While the various recommendations contained in the Report on
“Reorganisation of R.P.F.” were in the process of implementation,
‘certain staff of the R.P.F., Northern Railway filed a writ petition in
‘the Delhi High Court on which the Court has granted stay order. As
such, work of reorganising the Railway Protection Force has been
held up till the case is decided by the Court.

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-4226|
dated the 13th Dec., 19731

Recommendation (S. No. 84, Para No. 4.56)

The Committee note that the Railways are incurring an expen-
-diture of about Rs. 3 crores per annum on Government Railway
Police to meet (i) the cost of police personnel employed on ‘order’
duties including additional police employed during melas and fairs;
*(ii) the cost of providing residential accommodation to such person-
nel; (iii) 1]4th cost of supervisory staff; (iv) 1]4th cost of rent of
.residential accommodation provided to such staff.

Reply of Government -

This is only an observation.

[Mlo Rlys. (Rly. Board) O.M. No. 73-B (RCC)-4226 dated the
13th December, 1973.]

Recommendation (S. No. 85, Para No. 4.57)

The Committee would like the Railway Protection Force to be
armed with necessary powers to enable it to discharge its duties
efficiently and effectively so that it may not plead lack of sufficient
powers as an excuse for its performance not being upto the mark
as has been the case hithertofore. The Committee recommended
that the question of entrusting more powers to the Railway Pro-
tection Force to make this Force really effective in guarding railway
property and apprehending the miscreants, should be gone into and
effective measures taken to implement the decision expeditiously.



.

The-Committee need hardly stress—that uhless thé Railway Protec-
tion Force is mdde effective in the discharge of its duties and is suc-
cessful in bringing down the incidence of thefts and pilferage on the
Railways, the huge expenditute of over Rs. 12 crores -annually on
this.Force would hardly appear to be justified. - -

. - Reply of Government

The Ministry of Railways are alive to the problem.of making the
Raflway Protection Force more effective and efficient in ‘dealing with
crime on Railways and for safeguarding the Railway property. In
this context, the High Powered Committee on Security and Policing
‘on Railways, 1968 and the Administrative Reforms Commission have
made the following recommendations relating to the enhancement
of legal powers of the Railway Protection Force:—

Recommendations of the High Powered Committee

Recommendation No. Text of Recommendation

I 2

27 Investigations into thefts of booked consignments must. be
pursued with vigour and for this purpose, the Railway Pro-
tection Force should be invested with the requisite powers.

38 Such powers as are laid down in Sections 151 and 152 ‘of the
Criminal Procedure Code should be conferred on members of
the Railway Protection Force to enhance their utility. -

52 The following offences relating to railway property -should be

treated as special offences and a minimum punishment pres-

*  cribed for them:— o]
(i) Theft of railway property. '

' (ii) Criminal breach of trust and criminal misappropria-
tion in respect of railway property.

(i) Dishonestly receiving of stolen railway property. :
. (iv) Habitually dealing in stolen railway property.
(v) Cheating in respect of railway property.

(vi) Forgery of register, or certificate or ‘any other docu-
ment, intending that such document shall be used for
the purpose of cheating the Railway Administration.




P 2

(vii) Wiltully destrowing, slering mutilating or Ffalsify-
ing any bodk, paper, writing valugble security of other
document belonging to the Railway, with intent to
defraud the Reflway Adntinfsttation.

(viti) Making or counterfeiting any seal, plate er other
instrument for making an impression or for possession
thereof intending that the same shall be used for the
purpose of committing any forgery.

Nors :—A higher punishment should be prescribed for these¢ offences when com-
mitted by a railway servaat.

56 All such offences should be made non-cognizable by the Police
and at the same time powers should be given to members of
the Railway Protection Force to arrest without any order of
a Magistrate and without a warrant, any person who has been
concerned in the commission of any such offence.

69. A new provision should be inserted in the Act empowering
the Central Government to confer or impose by general or
special order, upon any member of the Force any of the powers
or duties conferred or imposed on a Police Officer of any class
or grade by or under the Code of Criminal Procedure, 1898, or
any other Law for the time being in force.

2. Similar recommendations providing for embancement of the
legal powers of the R.P.F. by empowering them o deal with investi-
gation and prosecution of cases of theft of railway property (includ-
ing booked consignments) have also beert made by the Administra-
tive Reforms Commmission as detailed below:—

Recommendations of the Administrative Reforms Commission

38.(1) ‘the powetrs of the Railway Protectionn Worce for investi-
gation and prosecution shduld be enlarged to cover offences
of theft etc. in respect of the Railway property, and not
ieftly those telatihg to the uhlawfil possessioh of such
property. Theit jubiddietion should be elearly demar-
tated.
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38(3) Within the Railway Protection Force, the staff employed

on watch and ward duties should be separated from the
staff employed on the investigation and prosecution of
offences.

3. All the recommendations noted above were referred to the
Ministry of Home Affairs|Law for their views|comments. The Minis-
try of Home Affairs have not agreed to the conferment of Police
powers as recommended by the Committee|Commission in the re-
commendations noted above. The Ministry of Home Affairs have
argued that the R.P.F. already enjoy sufficient powers under Sec-
tions 12, 13 and 14 of the R.P.F. Act and therefore, there is no need
for giving them more powers. The Ministry of Law have also opined
that it is not possible to vest any Police powers in the R.P.F. person-

nel as envisaged in Recommendation' No. 69 of the High Powered -
Committee.

4, The detailed commentsjarguments advanced by the Ministries
of Home Affairs and Law have been further studied and examined
in the Ministry of Railways and the question of enhancement of the
legal powers of the R.P.F. as recommended by the High Powered
Committee and the Administrative Reforms Commission is being
taken up at a higher level with those Ministries.

5. To sum up the Ministry of Railways are pursuing with the
Ministries of Home Affairs and Law the following proposals relating

to additional legal powers which are required to be conferred on
the R.P.F. personnel:—

(i) Powers to investigate and prosecute the cases of theft,
fraud, embezzlement etc. relating to the railway property
(as defined in the R.P.F. Act, 1957). ‘ "

(1) Powers as are laid down in Sections 151 and 152 of the
Criminal Procedure Code.

(ili) The Ministry of Railways (Central Government) may _be
empowered to confer or impose by general or special order
upon any member of the Force any of the powers or
duties that are imposed on a Police Officer of any class or
grade by or under the Code of Criminal Procedure, 1898
or any other Law for the time being in force.

6. The working paper prepared on the subject is presently under
-consideration,

2568 LS—6.
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7. As regards recommendation No. 38(iii) made by the Adminis-
trative Reforms Commission, it is stated that the Zonal Railway
Administrations have already been directed to form a separate In-
vestigation Branch as recommended in the Reorganisation Report of’
R.PF. A separate Prosecution Branch is already functioning on
the Rallways. However, further implementation of the Reorganisa-
tion of R.P.F. has been stayed by the Delhi High Court in a Writ
Petition recently filed by some members of the R.P.F.

[Min. of Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226, dt. the 13th.
Dec., 1973]).

Further information called for by the Committes

Please indicate the latest position in regard to the question of
enhancement of the legal powers of the RPF stated to have been.
taken up with the Ministries of Law and Home Affairs.

(L.S.S. O.M. No. 1/4/73-RCC dt, 11-4-1974).
Reply of Government

The matter is under consideration of the Ministry of Law (Depart--
ment of Legal Affairs) whose concurrence is awaited.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4223f
' Part I dated 3-5-1974]..

Comments of the Committee

The Committee would like the Government to finalise the ques-

tion of enhancing the legal powers of the Railway Protection Force
expeditiously.

(Recommendation (S. No. 80, Para No. 4.83)

The Committee note that pending formation of a seprate Class I
Service for the Railway Protection Force which has been accepted
in principle, it is proposed to have direct recruitment through the
U.P.S.C. for a separate Class I Cadre of R.P.F. Officers. In this con-
nection, the Committee would suggest that the feasibility of draft-
ing some officers from the Indian Police Service on a permanent

basis after five years of service in the District Railway Police may
also be examined. ‘

Reply of Government

Board have now decided that instead of direct recruitment im
Class I, it will be more advantageous to have direct recruitment in
the Gazetted cadre of the RPF in Class II. The RPF Superior Offi-
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cers Recruitment Rules, 1968 are under amendment so ag to provide
for 30 per cent of the posts in the ASOs cadre being filled up by
direct recruitment through the UPSC. The question of having a
separate Class I service in the RPF can be taken up a few years
hence when the required number of Class I Officers are available.
The feasibility of drafting Officers from the Indian Police Service
on a permanent basis in Class I cadre of the RPF can be considered
only at a later date after the Class I service of the Railway Protec-
tion Force is formed. At this stage, the question of drafting IPS
Officers on a permanent basis does not arise as there is no Class I
service in the RP.F. This suggestion, however, will be kept in
mind for implementation at the appropriate. time.

[Ministry of Railways (Railway Board O.M. No. 73-B(RCC)-4226
dated the 13th December, 1973].

Recommendation (S. No. 91, Para No. 4.84)

The Committee further suggest that recruitmént to the Railway
Protection Force at the lower levels, should be made from retired
defence personnel to the maximum extent possible.

Reply of Government

Necessary provision already exists in the R.P.F, Regulations for
the recruitment of ex-militaty men at the lowest level i.e. Rakshaks,
if their age does not exceed 40 years. There is no limit upto which
such recruitment can be resorted to.

[Ministry of Railways (Railway Board O.M. No. 73-B(RCC)-4226
dated the 13th December, 1973].

Recommendation (S. No. 92, Para No. 4.85)

So far as Government Railway Police personnel are concerned
the Committee are unhappy to learn that “unfortunately what has
happened is that the rejects are posted to the Railway Police, with
the result that they do not have the same efficiency.” The same
views were expressed by the High Powered Committee who have
stated in their Report that “the consensus of opinion is that it (G.R.
P.) has continued to be an organisation to which the best officers
and men are reluctant to go.”

Reply of Government

The observation made by the Railway Convention Committee
has been noted. The Ministry of Home Affairs have been requested
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to instruct the various State Governments to keep in view the ob-

servations of the Committee while posting Police personnnel to the
Government Railway Police.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4226,
dated the 13th December, 1973].

Recommendation (S, No. 96, Para No. 4.99)

“The Committee note that it is proposed to povide systematic
training in the working of Railways to Government Railway Police
personnel in the Railway Protection Force Training College, Luck-
now. They would like the syllabi and other details of the scheme to
be finalised quickly. The Committee need hardly stress that the
syllabus should be such as te inculcate in the trainees a sense of
social purpose, an awareness of importance of protection of public

property, the import of the Directive Principles of State Policy etc.
ete.”

Reply of Government

The proposal to provide systematic training in the working of
Railways to Government Railway Police personnel, was discussed
at the Conference of Dy. Inspectors General, C.I.D. (Railway) of the
various State Governments convened by the Ministry of Home
Affairs (Intelligence Bureau) in New Delhi on 30th April, 1971. It
was decided thereat that arrangements should be made for syste-
matic training of GRP personnel in the working of Railways in some
suitable Railway Training Institutions. It has accordingly been
decided that the training course for GRP personnel should be orga-
nised at the Jagjiwan Ram R.P.F. Training College, Lucknow, The
first course for Inspectors and Sub-Inspectors is proposed to be held

shortly, as soon as nominations from the State Governments are
received.

The syllabus for the course has been so framed as to inculcate in
the trainees a sense of social purpose and to bring home to them the
awareness and importance of protection of public property and the

import of the Directive Principles of State Policy etc., as desired
by the Committee.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4226,
dated the 13th December, 1973].
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Recommendation (S. No. 97, Para No. 4.100)

In order to ensure further cooperation between the two organi-
sations and form a better understanding of each other’s role, parti-
cularly at lower levels, the Railways may consider the feasibility
of holding joint training camps or refresher courses for the Govern-
ment Railway Police and Railway Protection Force at periodical in-
tervals on all Zonal Railways. Such courses may be organised by the
Zonal Training Schools which impart training to R.P.F. personnel.

Reply of Government

In this connection, it may be stated that feasibility of holding
joint training camps or refresher courses for the Government Rail-
way Police and Railway Protection Force staff at periodical intervals,
for the purpose in view is already under consideration. In the first
instance, it is proposed to start a joint training course at the JR/RPF
Training College, Lucknow. Based on the experience gained_in the
running of this Training Course in the Lucknéw College, the question
of arranging similar courses for constables and Head Constables in
the Zonal Training Centres of other Railways will be examined.

[Ministry of Railways (Railway Board O.M. No. 73-B(RCC)-4226
dated the 13th December, 1973].
Recommendation (S. No. 98 Para No. 5.39).

The Committee note that while the total number of claims pre-
ferred has gone up from 7.01 lakhs in 1969-70 to 7.16 lakhs in 1971-72,
the number of claims admitted by the Railways has come down
from 4.14 lakhs in 1969-70 to 3.64 lakhs in 1971-72. Thus the percen-
tage of number of claims rejected has increased from 40 in 1968-70
to 49 in 1971-72. While the Committee would like the Railways to
conduct searching investigations into the claims preferred and re-
ject those which are bogus or untenable, they would at the same
time desire that all genuine claims are admitted irrespective of the
amount involved. There is a feeling that Zonal Railways in their
zeal to reduce the incidence of compensation claims repudiate claims
on mere technical grounds even though they may be genuine.

i

Reply of Government

The Committee’s recommendation that all genuine and payable
claims should be admitted irrespective of the amount involved, is
in keeping with the extant policy of the Railways, and is accepted.
It may be pointed out that all claims settled otherwige than by pay-
ment are not necessarily cases of rejection or repudiation. In several
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Cases, consignments are traced and delivered to the claimants treat-
ing the claims withdrawn or claim are set off against unconnected
consignments already delivered to the same claimant. It may also
be pointed out that when there is violation of mandatory provisions
of law, claims have to be repudiated even on technical grounds.

[Ministry of Railways (Railway Board O.M. No. 73-B(RCC)-4226
dated the 13th December, 1973].

. Recommendation (8. No. 99, Para No. 5.40)

The Committee would like the Ministry to examine the reasons
for the heavy incidence of rejection of claims t, ensure that the re-
jections are justified and have been done for sound reasons. The
Committee cannot stress too strongly that the Railways, as a carrier,
are duty-bound to give maximum satisfaction to their customers and
ensure that genuine claims are admitted and paid expeditiously.

Reply of Government

It is the constant endevour of the Railways to ensure that all
claims are settled on merits and expeditiously. Appeals against de-
cisions of repudiation are examined by an officer senior to the one
who took original decision. The Railways have again been instruc-
ted to analyse the main causes of repudiation of claims, and to ensure
that no claim is rejected on flimsy or insufficient ground.

[(M|o Railways (Railway Board) O.M. No. 73-B (RCC)-4226,
dated the 13th Dec. 1873].

Recommendation (S. No. 100, Para No. 5.41)

The Committee regret to note that during the last two years
articles of human consumption like foodgrains, piilses, sugar, oil-
seeds, vegetable oil, piece goods and tea have largely contributed to
the increase in claims bill. It is evident that apart from payment
of claims on the high-rated commodities, the Railways lose the cus-
tomers of these commodities which are increasingly diverted to road
transport on account of thefts and pilferages. The Committee stress
that the Railways should concentrate their efforts on the prevention
of thefts and pilferages of high-rated articles where the incidence
of claims is high.”

Reply of Government

This is already the accepted policy. Intensification of claims
prevention measures in the recent past have paid some dividends
and in 1972-73, in spite of rising prices, the amount of compensation
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paid for graing and pulses, ‘sugsr, vegetables oil, piece goods, tea
and spices hag shown a dectining trend.

[M|o Railways (Railway Board) O.M. No. 73-B (RCC)-4226,
" (ated the 13th December, 1973].
Further information called for by the Committee

Please indicate the number and value of compensation claims
paid during 1972-73 in respect of grains and pulses, suger, vegetable
ofl, plece goods, tea and Spices (separately).

(LSS. OM. No. 1/4[73-RCC dated 11-4-1974)
Reply of Government
The number and value of compensation claims paid during 1872-

73 in respect of grains and pulses, sugar and jaggery, vegetable and
other edible oils, piece goods, tea and spices are given below:—

Commodity No. of claims paid Amount of epmpen-

. during 1972-73  sation paid during
1972-73
I. Graingand pulses » - <« o 65,946 243 10
2. Sugarand Jaggery ° . . . 17,404 100° 63
3. Veg:tahle oils and other edible oils 3,834 2199
4. Piece-goods : L . 12,35¢ 70° 04
5. Tea . . . . . . 11,436 41°44
6. Spices - . . . . . 5:357 1970

[M|o Railways (Railway Board) O.M. No, 73-B (RCC)-4226,
' Part I dated 3-5-74]

Recommendation (S. No. 101, Para No. 5.42)

‘The Committee consider that it is not only necessary for the
TRailways to know “the specific flows of traffic” on which claims arise
but also to locate the areas within a Division where the incidence
of claims is heavy so as to ascertain the precise causes thereof and
take effective remedial measures as also to find out particularly if
bogus claims are being entertained with the connivance/collusion
wf Railway stafl.
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Reply of Government
This is in accordance with the existing policy.

[M|o Railways (Railway Board) O.M. No, 73-B (RCC)-4226,
dated the 13th December, 1973].

Recommendation (S. No. 102, Para No. 5.43)

The Committee note in this connection that the question of com-
putensatxon of claims statistics is under consideration ahd that this
would enable the Railways to maintain Division-wise statistics. The-
Committee have no doubt that the Railways would determine the*
parameters before introducing computerisation of claims statistics

so as to get meaningful data which would enable them to take sui-
table remedial measures.

Reply of Government

Accepted. With a view to obtain meaningful data to organise
- Claims Prevention activities, detailed instructions have been issued
to the Railways for computerisation of Claims statistics.

[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4226,
* dafed the 13th December, 1973].

Recommendation (S. No. 104, Para No. 5.58) .

The Committee note that the ‘Railway Board have taken steps
to delegate additional powers to the various officers regarding set-
tlement of claims which are now uniform on all Railways. The
Committee need hardly stress that mere delegation of powers would
not be of help unless steps are simultaneously taken to streamline
the functioning of the Claims Offices and Commercial Organisations
of the Railways at all levels. The Committee recommend that each
Railway should utilise the services of its efficiency cell to streamline
the procedures for settlement of claims. Continuous watch should
also be kept over the time taken and expenditure incurred in set-
tlement of claims by each Railway. The Committee further suggest
that the Railways should also benefit from the experience of other
organisations in the country which deal with the settlement of
claims, to find out to what extent the procedures followed by them
could be applied on the Railways. It would also be of help if the
procedures in the settlement of claims followed in foreign countries

are also studied to improve the working of the claims organisation
of the Railways.
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Reply of Government

The recommendation is noted. The Zonal Railway Administra-
tions have been instructed to utilise the services of their efficiency
cells to further streamline the procedure for settlement of claims.
Continuous watch is also being kept on the performance of claims

offices in regard to time taken and expenditure incurred in settle-
ment of claims by each Railway,

The procedure for settlement of claims by other organisations in
the country and by Railways in foreign countries will be ascertain-
ed and procedures found useful will be considered for adoption.

[Ministry of Railways (Railway Board) O.M. No. 73-E(RCC)-4226,
dated the 13th December, 1973].

Recommendation (S. No. 108, Para No. 5.73)

During the course of their tours, the Chambers of Commerce as
well as individual busiaessmen have complained to the Committee
about the vexatious delays that occur in the settlement of even petty
cases. This point was emphasised by the Expert Committee also.
The Committee cannot too strongly urge, the Ministry to take con-
crete steps in the light of the recommendations of the Expert Com-
mittee to improve matters by streamlining the procedures at all
levels. It is necessary for the Railways, as a carrier, to earn the
goodwill of the customers and give them utmost satisfaction. The
Committee have no doubt that the quick settlement of claims, will
go a long way to achieve this object.

Reply of Government

This is the extant policy of the Railways. Some of the steps
taken for quicker settlement are detailed below:—

(i) Proforma for preferment of claims has been drawn up and
advised to the trade to ensure submission of all necessary
documents essential for settlement of the claim.

(ii) The limit for fixation of inter-railway liability has been
enhanced from Rs. 200|- to Rs. 2,000/-.

(i) As a result of work studies of several claims offices, delays
in registration and disposal of claims have been localised
and remedial action taken. \
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(iv) The powers delegated to claims settlement officers have
been liberalised. ‘

(v) Mobile Claims Omces visit certgin important stations in
order to settle claims expeditionsly on the spot.

(vi) Monetary limit of cleims requiring financial eoncurrence
before payment has been raised from Rs. 1,000- to Rs.
5,000/- with the result that only claims involving payment
of Rs. 5,000/- and above are to be referred to Finance for
concurrence,

(vii) Instructions have been issued for summary settlement of
claims of small value.

‘[Ministry of Railways (Railway Board) O.M. No. 73-B(RCC)-4226
dated the 13th December, 1973].

Recommendation (S. No. 109, Para No. 5.74)

The Committee trust that detailed targets would henceforth be laid
~down for all concerned and the defaulting staff treated sternly.

Reply of Government

The Railway Board has already laid down detailed targets. The
“Zonal Railways have been asked to take up staff responsible for avoid-
-able delays.

{M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 110, Para No. 5.85)

While the Committee do not wish that the Railways should exercise
any sort of discrimination between the claims of bulk users of Rail-
ways transport, whether in the public or private sector wvis-a-vis

-small businessmen and entrepreneurs they consider that the very
quantum of tsafic offered by major industrial concerns in the
country imposes an obligation on the Railways to develop a system
of regular and close liaison with the organisations concerned so that
their difficulties in regard to the settlement of claims and their
suggestions in this regard are dealt with expeditiously. This is
necessary not only for developing better customer relations but also
for enabling the Railways to plan for provision of the facilities need-
.ed for safer handling of the growing volume of traffic offered by

-such concerns.
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Reply of Goverpment

This is in accordance with the existing policy. Instruetions
already exist that the Railway should maintain a list of outstanding
«claims of regular and large customers and hold periodical meetings
‘with them so that the necessary information may be collected and
claims seftled expeditiously. In addition, the Marketing and Sales
Organisation of the Railway keeps in close touch with major indus-
trial concerns to render them-satisfactory service. The views of the
‘Committee have been brought to the notice of the Zonal Railways
to ensure implementation of the existing instructions.

{M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 111, Para No. 5.86)

The Committee consider that so far as cement is concerned, the
Railways should examine the feasibility of fixing the rate of com-
pensation on an uniform basis throughout the country in view of
the fact that the FOR price is the same for all destinations. This
would enable them to pay compensation without delay on production
-of the assessment certificate.

Reply of Government

Claims on cement are already being settled by all Railways at
the F.O.R. price quoted in the Beejuck. Action is also being taken
in consultation with the Ministry of Industrial Development to
circulate the FOR. price fixed by that Ministry from time to time,
so that the need for calling Beejuck only for ascertaining the price
.can be obviated.

{M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 114, Para No. 5.95)

The Committee welcome the steps taken by the Railways
in instituting a system of settlement of claims of the value of upto
Rs. 1000/- through mobile claims offices. These offices provide an
opportupity to the small claimants to present their cases personally
before the claims officers and are also helpful in expeditious disposal
of cases involving petty amounts which are stated to account for
about 75 to 80 per cent of the total number of claims. The Commit-
tee cannot stress too strongly the need for expeditious settlgment
~of claims, particularly petty claims, as it will go a long way in re-
furnishing the image of the Railways.
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Reply of Government

The observation made by the Committee is noted. It is the cons--

tant endeavour of the Railways to settle all claims for compensation,.
particularly petty claims as expeditiously as possible,

[M/o Railways (Railway Board) OM. No. 73-B (RCC)-4226.
~ dated the 13th December, 1973.]

Recommendation gS. No. 115, Para No. 5.96)

The Committee would, however, like that the working of
the mobile claims offices should be periodically evaluated to judge
their performance in investigating claims and settling the genuine
ones, Constant watch should be kept to see that the facility of the:
mobile claims offices is not misused by unscrupulous persons.

Reply of Government

The recommendation made by the Committee has been noted’
and suitable instructions have been issued to the Zonal Railways.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226.
dated the 13:th December, 1973.]

‘Recommendation (S. No. 116, Para No. 5.104)

The Committee would like the Ministry to take early steps for
maintaining separately the statistics of parcel traffic which consists
of high rated commodities. As thefts and pilferage of such commo-
dities are considerable, and the amount paid as compensation is
heavy, it is imperative that completed data is available so that the
incidence of thefts and pilferage of the same could be watched. The
Committee cannot emphasise too strongly the need to take effective
remedial measures to reduce the incidence of thefts and pilferage of
parcel traffic which is patronised by the common man.

Reply of Government

_ Instructions have been issued to the Zonal Railways for main-
taining separate statistics for claims on parcel traffic. Instructions
have also been issued for computerisation of claims statistics. When
computerisation is achieved, separate commodity-wise statistics of
claims paid on goods and parcels would be available. Various steps
have been taken in the recent past to curb the incidence of thefts
and pilferage. This aspect continues to receive special attention of
the Railways,

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226"
.dated the 13th December, 1973.F
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Recommendation (S, No, 117, Para 5.105)
The Committee trust that speedy and effective implementation
of the various recommendati . v

' ons of the Expert Committee would
help the Railways to improve the position regarding the incidence of
claims on parcel traffic.

Reply of Government

Railways have been directed to quickly implement the accepted
recommendations of the One-Man Expert Committee on compensa-
tion claims so that the incidence of claims on all types of traffic
including parcel traffic may be minimised.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
- dated the 13th December, 1973.]

Recommendation (S. No. 118, Para No. 5.111)

As complaints continue to be voiced against the working of the
System of open/assessment delivery and particularly about the de-
lays that occur, the Committee would like the Ministry of Railways
to impress once again upon the Zonal Railways the need for strict
compliance with extant instructions on the subject and for taking
suitable action against the defaulting staff.

Reply of Government

As desired by the Committee, the instructions on the subject have
been repeated to the Railway Administrations to ensure that delays
in the grant of open/assessment deliveries are avoided.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4228
dated the 13th December, 1973.]

Recommendation (S. No. 119, Para No. 5.123)

The Committee would like the Ministry of Railways to take up
with the Ministry of Transport and Shipping the question of evolv-
ing an uniform system of settlement of claims arising on the Port
Trust Railways. As the Port Trusts are autonomous bodies, the fea-
sibility of asking them to make their own arrangements for settle-
ment of claims arising in the areas within their jurisdiction may be
examined. It is necessary that the Port Trust authorities have a
clear conception of the incidence of claims in their areas so that
they can fix responsibility and take other preventive measures.
Needless to say that the Railways should continue to extend neces-
sary cooperation to the port authorities in this matter.
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Reply of Government

Claims for compensation are generally settled by the destination
Railways. Bombay Port Trust and Madras Port Trust themselves
settle claims lodged in respect of destination stations on their sys-
tem. Claims pertaining to stations on Calcutta Port Commissioners
are, however, settled by contiguous Railwas namely, Eastern and
South Eastern Railways as long-standing practice. The Ministry of
Railways have addressed the Ministry of Transport and Shipping
for their views in regard to a uniform practice for settlement of
claims arising on the port Trust Railways.

It is pointed out that irrespective of the fact whether a claim
is settled by the Port Trust Railway or the Government Railway,
liability for amount paid is apportioned between the two
according to Conference Rules which have been framed to fix res-
ponsibility on the Railway on which loss has occured or where it is
not possible to localise the cause on kilometrage basis. It may also be
added that there were numerous public complaints against Bombay
Port Trust Railway for not settling the claim, and to remove the
cause of these complaints, Board had to agree that the B.P.T. Rail-
way will pay compensation out of the earnings of the Central Rail-
way. However, as mentioned above, the recommendation of the Com-
mittee has been communicated to the Ministry of Transport and the
final decision will be taken in consultation with that Ministry.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Further information called for by the Committee

Please intimate the latest position in the matter.
[L.S.S. O.M. No. 1/4|73-(RCC) dt. 11-4-1974]

Reply of Government

The Ministry of Transport & Shipping were requested to furnish
their views and proposals on the recommendation of the Railway
Convention Committee. Reply from that Ministry is still awaited.
They have been reminded,

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-
4223/Part 1 dt. 3-5-1974].

Comments of the Committee

The Ministry of Railways should expedite the final decision on
the question of evolving a uniform system of settlement of claims
arising on the Port Trust Railways in consultation with the Ministry -

of Transport and Shipping.
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Racomnmendation (Nos. 121, 122 and 123, Para Nos. 5.139, 5.140 and’
5.141) ’

The Committee note that in pursuance of the recommendations
of the Expert Committee, the Ministry of Railways have issued
certain instructions to the Claims Prevention Officers and others
concerned regarding the necessity for preventing unnecessary liti-
gation and for better and more effective presentation of their evi-
dence and arguments in cases which are taken to courts so that the
same are not lost for reasons within their control.

In view of the increasing incidence of cases being contested in
courts and also of those decided against the Railways, the Commit-
tee consider that the need for revamping the procedures is yet to
be realised and appreciated by the staff engaged on this work. The
Committee would like the Ministry of Railways to take concrete
steps for effective implementatinn of the recommendations of the
Expert Committee so that the incidence of cases under litigation is
minimised, Instructions may also be issued to all Zonal Administra-
tions to maintain officer-wise statistics of cases decided in favour of
the Railways and those decreed against them so that responsibility
therefor could be fixed. "

It is also necessary that in all cases which are decreed against
the Railways, the reasons for the same are analysed in detail so
that necessary corrective measures could be taken.

Reply of Government

Attention of the Railways has again been drawn to the accepted
recommendations of the Expert Committee, and instructions issued
by the Railway Board thereon. They have been asked to ensure full
implementation thereof. It may be, however, pointed out that the:
Railways have not yet been able to strengthen the staff of their
claims offices for implementing some of these recommendations,
such as setting up of a separate cell to deal with notices of suits
received under S. 80 of the Civil Procedure Code, due to dire need
for economy in staff expenditure and ban imposed from time to time
on creation of ministerial posts. Nevertheless, the problem is receiv-
ing constant attention within the available resources.

Instructions hrave been issued that the Railways should maintain
statistics of suits decreed and dismissed, Law Assistant-wise, and
review the performance of each official at the end of each year om
the basis of this data. Only one officer is in charge of court case sec~
tion dealing with suits for compensation.
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The reasons for decrees against Railways are analysed by Rail-
‘ways for taking corrective measures. Instructions have been issued
that this should be done regularly and systematically. ]

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No, 125, Para No. 5.150)

The Committee would also like Government to impress upon
'public sector enterprises that they should file their claims in time
to enable Railways to investigate them properly and expeditiously.

Reply of Government

Accepted. The public sector enterprises are fully aware of the
legal provision that claims against Railways should be preferred
‘within six months. However, the Railways have been asked to im-

press upon them once again that filing of a claim within six months
is mandatory.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

. Recommendation (S. No. 126, Para No. 5.155)

The Committee consider that since the Railways and other pub-
lic undertakings in the country are subject to the same discipline,
it is necessary for them to ensure that there is no cause for taking
.claims cases to courts for adjudication. Differences, if any, ih this

regard should be sorted out through mutual discussion at appropriate
levels. :

4 4
Reply of Government

The observations of the Committee are noted and suitable instruc-
tions have been issued to the Railway Administrations.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
_dated the 13th December, 1973.]

h Rgcommendation (S. Nos, 127, 128 & 129, Paras 5.161, 5.162 & 5.163)

The Committee consider that for any serious attempts at claims
prevention and claims settlement to succeed, it is of the utmost im-
portance that the Railways should keep themselves in close touch

- with all their regular customers whether big or small. So far as the
organised sector is concerned, this purpose is to a large extent serv-
.ed by the Divisional, Zonal and National Railway Users’ Consultative
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Committees and also through meetings and liasison with represen-
tatives of Chambers of Commerce etc. : S

i

The Committee, however, consider that no forum is at present‘
available to the small traders, entrepreneurs and other businessmen
to ventilate their grievances in the matter of availability of wagons,
booking and delivery of goods and settlement of claims etc.

It was admitted during evidence that there is room for activating .
the Station Consultative Committees which have been set up at sta-
tions where sizable quantity of goods are booked, by enlarging their.
representation and by having more frequent meetings. E

Reply of Government

The Committee’s recommendations have been accepted. Apart
from the Consultative Committees of rail users set up at various
levels to provide opportunities for the management to consult and
secure the advice of users of Railway services so that these service,s"
may be improved to the extent feasible, close contact is maintained
by the Railways with the Trade Community through the Marketing
and Sales Organisations set up at the Headquarters of each Railways.
Individual grievances of traders are also personally attended to by
the Divisional Officers.

Railway Users’ Consultative Committees have been set up at
stations serving important Commercial and Industrial centres to
look into the commercial working relating to booking and other
facilities for parcels, luggage, goods traffic and passenger amenities.
These Committees already provide a forum to the traders, entre-
preneurs and other businessmen of the area served by the station
to discuss their problems and find ways and means to solve them in
consultation with the Railway Administration.

Necessary instructions have been issued to the Railway Adminis-
trations to implement the recommendation regarding activating the
Station Consultative Committees in consultation with the appro-
priate Divisional Railway Users’ Consultative Committee.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226
dated the 13th December, 1973.]

Recommendation (S. No. 131, Para No. 5.165)

In the face of growing competition from roed services, it is in
Railway’s own interest to take into confidence the trading and busi-
ness community who are at present impelled to patronise road
2568 LS—1.
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services for want of efficient, reliable and c@ck 11811 servi s?
that they may feel a sense of involVéikent " i . NN S

Reply ol Government

The need to take- the tradmg and busmess community into con-
fidence, in the face of keen competition from’road; 15 ¥ecoghised by
the Railways and it is precisely for this reason that the Marketing
and Seles Organisation ‘was @8t up oh Ra!l'ways in the middle’ o(
196%. The functions of “this orqanisatibn are 1o COﬁdué't mﬁtitet re-
seiirch; convdss additional ‘traffis’for” Railways,’ study ‘the patterh of
movement of sele-téd commuodities. ndhalyses redsons for all' Wherd'
trade and industry etc. 'gb,l,s‘_ organisation watches the trend of
movement of traffic by road and by rail. maintain close liaison with
noted and, intiates remedial action to retrieve the position. 'In addi-
tjon,’ the Zonal Divisional ang Station. Consultative Committees,
W‘hich are forums for represemtatives of Railway users to ventilate
tbeir dm‘icult)es, are bemg revitalized to forge a link of better uuder
shndmg of problems facing the Railways and trade & industry

The . Railways hnve taken the followmg steps to xmprove theu-
rvlcq to users — ‘

“

(i) Container services with a view to provide a door to dod¥,

damage and pilferage free service, were first mtroduced

in 1968 and have been- gradually extended Thesé dre now

availdble bBetween ‘all impottant commercial* centre'f

Further expansion of ‘these servxces is also pIanned

(ii) Frieght Forwarder service in goods traffic, under which

. the freight forwardsi’ (who is not ‘arl agént of the Rail-
ways) collects ‘smalls’ eohsignments from individusl Eas-
tomers and offets ‘'as wagon load for “traniport betwaen
specified pairs of stations at fixed lumpsum rates, was
introditced In 1969 and is now avaflablé bétween 40 pairs
of ‘statfons. ' Similar services’in respect of” parcel’ traﬂlc_'
hhve' also been’ ?htrbduced recently These Bérvices” are
well pdtronised, o mER

(iii) Super ‘Express goods services providing fast schedule have
* " been introduced 'on mgjor trunk routes. The timings of
these Express Goods trains are also given in the Public

Time Tables for-the benefit; of the Public.

(iv) To bring booking/delivery of goods nearer the premises
v y the‘ cuﬂtofners, Riliways havé" opened‘ “out Mgnﬂeg
tx ‘Booking Agenciés/Offices, ‘Street” Cﬂﬁed’ﬂﬁn ud ’ﬁe~

séfviéés énd Mobfia  BYoilig Sesvicks "



(v) To ease the conditions governing the movement of traffic,
packing and minimum weight conditions are also relaxed
by the Railways wherever; yrecessary and justified.

(vi) The importance of courteous behaviour and helpful atti-
" tude om-the part of Railway staff; towards rail’ users’ is
brought home to Rallway staﬂ’ through courtsey weeks,
seminars ete. ‘

(vit) Specml station to station rates where justiﬁed are quoted
~ to attract traffic to rail. .

[M{o Railways (Railway Board) O.M, No, 73-B (RCC)-4226,
T dated‘ tﬁe lﬂth ﬁel:ember, 1973]

Recommendagtion (S. No 132 Pnra No. 5 166)

The Rauways have rendered great servxce to the Nation during
then' ‘existence of hundred years and more as carriers of ‘foods and
passenger< from one corner of the country to the other and. continue
to play a vital role in the development, modernisation and indus-
trialisation of the country The crucial rele played by the Railways
during the recent wars in maintaining communications efficiently
has been widely acclaimed by the entire Nation. The Committee have
endeavoured in the earlier Chapters of this report to focus attention
on some areas relating to commercial operations and allied matters
of public importance so that fhe Railways could make an intensive
effort and bring about necessary improvements in the<e services in
t!ie Ran'ways own interest and in the larger pubhc good,

Reply of Government

The observations of the Committee are noted.

[M/o Railways (Railway Board) OM. No. 73-B (RCC)-4226
dated the 13th December, 1973.]
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RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DE-
SIRE TO PURSUE IN VIEW OF GOVERNMENTS REPLIES

Recommendation (S. No. 31, Para No. 2.111)

“The Committee further observe that the Ministry are consider-
ing the feasibility of re-combining the cadres of Ticket Collector
and Ticket Checker to ensure better administrative control over their
functioning. The Committee also note that a system already exists
of giving rewards and commendation certificates to the Ticket Exa-
miners for consistently good performance. The Committee consider
that in view of their onerous duties, the Ministry of Railways may
examine in the light of the Report of the Third Pay Commission,
what further incentives could be provided to this category of em-
ployees 80 as to wean them away from the Iure of easy money. At
the same time, it is essential that the staff indulging in corrupt prac-
tices and thereby conniving at and/or encouraging ticketless travel

is brought to book expeditiously and is awarded deterrent punish-
ment."”

Reply of Government

The question of combining the cadres of Ticket Collector and
Ticket Examiner is already under consideration of the Government.
The revised scales of Pay recommended by the Pay Commission are
still under examination of the Govt. and necessary action to consider

grant of further incentives based on the revised Pay Scales will
be taken in due course.

Instructions already exist with the Railway Administrations that
deterrent punishment should be given to the T.T.Es. who are corrupt
and who indulge in the anti-social practices of conniving at ticketless
travel. Railway officers of all grades have also been asked to con-
duct frequent checks on the work of the T.T.Es. to ensure that the

ticket checking staff follow the rules regarding checking of tickets
and realisation of railway dues.

[M|o Railways (Railway Board) O.M. No. 73-B (RCC)-4226,
dated the 13th December, 1878.
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Recommendation (S. No. 51, Para 3.86)

The Committee have noted with interest the experiments being
made to design wagons with sliding roofs so that these could be
utilised for carriage of coal as well as foodgraing and other vulner-
able commodities. They hope that in view of the encouraging results
obtained in the matter of carriage of cement in such wagons, the

designs would be finalised expeditiously and the question of manu-
-facture in numbers decided early.

Reply of Government

Intensive experiments carried out over a long period with BOX
wagons provided with sliding roof showed that the flexibility in
loading bagged consignments and mineral consignments in the same
wagons could.not be achieved. In the case of loading of bagged con-
signments there was no necessity at all for using the sliding roof, as
the side doors are utilised for the purpose. Coal loading in the
wagons gave rise to a number of difficulties, The coal dust is in-
clined to get caked up in the grooves of the sliding roof causing
jamming of the roof requiring large number of labour to handle
each wagon to clean and operate the roof. Power Houses, cement
factories and steel plants and other consumers who receive coal/
fron ore in bulk, have tipplers and these wagons are not fit for such
handling. On account of the roof being jammed very frequantly the
wagons also need attention in the sickline depots. It is also not possi-
ble in day to day working to isolate such BOX wagons with sliding
roofs for loading of coal to those areas only where manual handling
is done. Considering all these disabilities, the Railways do not intend
going in for additional manufacture of BOX wagons with sliding
roofs of the design on which experiments have been carried out
so far. Wagons with sliding roof capable of loading both coal and
foodgrains and general goods traffic should have the versatility of
being tippled and immune from the drawbacks referred to above.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226,
dated the 13th December, 1973.]

Recommendation (S. No. 62, Para No. 3.149)

As computers have been provided to ‘all Railways, the Com-
mittee would like the Ministry to issue suitable instructions to the
" Zonal Rallways to computerise the work of connecting unconnected
wagons.
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ply of Government

.- There is a éystem of centralised. linking :of.unconnected wigors
oD the computer in the Railway Board’s office. Divisions of all Zomal
Railways are required te periodicelly send statamient of.B. G. ‘wagons
}yifug unconnected at stations and BG , wagans. overdue : at stations
which are maiched .on the computer to link the ‘unconnected wagons.
This work cannot be effectively donk.on this computer of the indivi-
dual Zonal Railways, as a wagon lying unconnected on one Railway
may be overdue on another Railway.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226,

A ted the 13th Dec. 1973].

i Pk ) RER B s e b

Recommendations (S. No. 81, Para No. 4.58)

“What has caused gréat contern to the Committee is that the per-

tormance ¢f the RPF in the matier of safeguarding railway property

from thefts and ‘pilferage particularly in the Eastern Region, has
not been as effective as it should have been.”

) _ Reply of Government

The. incidence of thefts and, pilferagss. on the Railways in.any
‘areas is-dargely influenced by the law and order and crime, condi-
.tions in that State. The law.and order position in West Bengal _in
‘the last. few years has been bad and this has been reflected in the
incidence of crime on the Railways.

. . However, there has .been significant jmipfovement in the inci-
dence of compensation claimg on the Eastern Raflway in 197213
-8s compared to 1971-72. As against Rs. 288 lakhs paid in 1971-72
the figure for 1972-73-was Rs. 267 lakhs. This improvement to a -
large extent was due to the tightening up of sccurity measures-on
the Fastern Railway.  Instructions have since been issued to fur-
ther tighten up security measures in the Eastern region in order
1o further improvement the position. The position is under cons-
3alft witth both at the Zonal Ruilway level as also the Railway
Bonard level.
{M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4225,
dated the 13th Dec. 1973].
Recomxynmﬁht,iqn (S. No. 86—89, Para Nos. 4.69 4.72)

From :the memdrandum. submitted to them, .asweu as_frof the
Qiseussions with iocal Reilwsy officials during their tours the Com-
mittee have gathered an impression that the Raiflway authorities
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&t, the Divigional and Station levels are not happy at the eiu;hng
Adminjstrative esrangements for dealing'with ‘the Raflway Profec-
Jion Force persopnel, These authorities feel a lack of im}olvement
;;y thq R. P, ¥, personned in the working of the Raxlwa‘ys and some-
Jimes find themselves hamstrung in their diy to day dealings with
them. It is evident.that such a state of affairs cantiot ensure effi-
cient management of the Railway operat:ons at the field level

As the Dlvmonal Suprmtandent ls entmsbd with full respomi—

his ;unsdxctlon there 1s no.rmon why fhy mt of diarchy sheuld
be permitted between the Divisional Suprintendent and the Sec-
unty Officer.

It is, therefore, only logical that the arrangements which hold
good for other technical departments, should hold ggod. for the
.Railway Protection Force also. It is necessary ‘that ‘there sh.ould
be a single chain of command 8o that there is no ambiguity as o
who should report to whom.- The Security ‘Officers shouid, thepe-
dore, be responsible to the Dhnsibnal Suptlntendent ‘who may be
authorised to record his confidential report a!so

In the opinion ¢f the Commzttee such an mangemam will re-
i in smooth and eﬂlcxgnt functxoninx of the Railways at the lower
echelon. Sirnilar arrangements should be worked put at Zonal le-
vel between the General Manager and the Chief Security Officer.

Ileply of Govemment

The Watch and Ward organvsation on the Indlan Railways were
required to keep a watch on Railway property in the yards, plat-
forms, goods-sheds a.pd other Railway premises. ‘Due to:.. heavy
‘mcrease in traffic during and after the 3nd World War.: dt
was found that this organisation wag net able to effectively cope
with the offences against Railway property

'To improve the organisatnon it, was felt tha* a separate code of
discipline si:ould be evo]ved for these personnel

In this backs'roundna reouanhation of ‘the wutch and ward ‘or-
ganasamon wag' initigted resulting In its conversion: into a statutory
force under. the RPF Act, 1957, Under this act: limited 'powet¥ of
‘arrest without warrent’ and ‘search’ were cdufursed on- the RPF.
in orer to enable them to perform their functions viz. security and
pretection of ;Railyay property efectively. They. . were: also bro-
ught on.e fopting different from other Railway servanis mainly for
stricter disc:plmary control. Some further powers of investigation

{
\
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~and prosecution were conferred also on them under RP(UP) Act,
© 1986 wherein an officer of the force while inquiring into a case was
empowered to exercise the same powers, as an Officer-in-charge of
the police station and be subject to same restrictions. Enquiries
"under this Act were deemed to be judicial proceedings within the
meaning of sections 193 and 228 Indian Penal Code.

Summing up, R.P.F. is now a statutory force. Its functions are
.some-what akin to those of state police and are of a quasi-judicial
-.nature. In the interest of efficient performance of these functions,
'..it is necessary to maintain the independence and administrative

integrity of the force. For these reasons the delegation of admin-

istrative powers over the personnel of the force has to be confined
to the officers of the force.

However, keeping in view the fact that the force is meant for
the protection of Railway property and assist in smooth running of
the Railways, operational control has been given to the General
Managers at Zonal level and the Divisional Suprintendent at the
Divisional level. In the matter of the protection of Railway pro-
perty and smooth operation of the Railways, the officers of the force

" take directions from the General Managers and Divisional Suprint-
“endents. To make this operational control real, powers have been
given to the Divisional Suprintendents and General Managers whe
also add their own remarks on the confidential reports of Assistant
Security Officers and Security Officers on the divisions and Chief
Security Officers at Headquarters respectively.

It may also be stated that although Commissioners|Deputy Com-
missioners|Collectors in the Civil districts exercise over all powers
‘'with regard to the maintenance of law & order, they are not con-
ferred powers to interfere with the authority of Inspector General
of Police in so far as discipline among police officials is concerned.
The States are expressely forbidden under the Police Act from
empowering any officer or court otherwise as provided in that Act
to control any police functionary. The set up on the Railways is
. more or less similar with the General Manager being in overall
.control of the administration of all the departments and the Chief
Security Officer being responsible for the discxplme & control of the
-+ Security Department
[M/o leanS (Raﬂway Board) oM. No 73-B (RCC)-4226.
dt. the 18th Dec., 1973].
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, Recommenadation (S. No. 33, Para No. 4.86)

The Cofimittee alsc note that a sub-Committee of Inspectors-
General, Police set up by the Ministry of Home Affairs recently, has.
suggested that the expenditure on the entire Government Railway
Police should be shared by the State Governments and Railway
Administrations on 50:50 basis. The Committee would like the
above situation to be brought to the notice of the Ministry of Home
Affairs and the State Governments before any final decision in the
matter is taken. It may be impressed upon the State Government
that the officers drafted for the Government Railway Police should
"be really competent and efficient so that the expenditure incurred
on this orgamisation which is quite considerable, is commensurate
with the results achieved.

Reply of Government

As stated in the recommendation of the Convention Committee,

a Sub-Committee of Inspectors General of Police was appointed by

the Ministry of Home Affairs and as such, the Ministry of Home

Affairs are already.aware of the recommendations made by the Sub-

. Committee. Copies of the Report of the Sub-Committee have also
been supplied to the State Governments.

All the recommendations made by the Sub-Committee of Ins-
pectors General of Police are presently under consideration of the
Ministry of Railways in consultation with the Ministry of Home
Affairs and State Governments.

As regards the drafting of State Police personnel to the Govern-
ment Railway Police, it ig stated that in response to Recommen-
dation No. 92 of the Railway Convention Committee, the Ministry

- of Home Affairs has already been requested to instruct the state

.Governments to ensured that the personnel seconded to the Gov-

ernment Railway Police are really competent, efficient and of good
- calibre.

[M/o Railways (Railway Board) O.M. No. 73-B (RCC)-4226,
dt. the 13th Dec., 1973].

Further information called for by the Committee

Please indicate the present position with regard tp the imple-
, mentation of the recommendations of the Sub-Committee of Ins-
_pectors General of Police.

L.S.S. O.M. No. 1|4/73-RCC dt. 11-4-1974)-
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Reply of Government

Due to the lack of finances with the State Gowernmepts, i has
not been found possible.to. implement the recommendations .of the
Sub Gomrnu.@e\ The Finance Commigsion . (sixth) have Also._pet
agreed to make any. specific financial graats.to the individual States
for the maintenance of Government Railwaty Bolice an the, besis
of the .yard-stick racommmended by the Sub-Committee of Inspec-
tors General of Police.

TMinistry of Railways (Railway Board) OM. No. 73-B(RCC)-4223|
Part T dated 3-5- 1974]

Recommdatien (S, No 9, l’ara Neo. 487)

The Committee would also like the Raxlways to evolve a pro-
cedure by which the performance of the Government Railway Pol-
ice at each station is evaluated and communicated to the State au-
thorities concerned annually,

Reply of Government

The Railways have no direct control over the G. R P whfr.h
functions exclusively under the Stat'e Govemmant The record
the performance of GRP is available at the Police Btations and
out posts- and is open to the higher .pqlice officers for. inspection
In the absence of any direct contralling machinery the Rajlways
cannot make an objective and rational assesment of the.perform-
ance of GRP. Doing so would also amount to an._interference. with
the functioning of GRP and is likely to be resented by the State
Government. However, periodical ¢o-ordtnation nmieefings are -held
at all Jevels between the officers of the RPF & the GRP at which ail
.Aatters of mutual interest- regarding contrdl of crime on -the. Rail-
ways are discussed. The shortcomings of both the departrents
are also discussed at these meetings: & such action as is necessdary
to.remedy the same is. also taken. Besides the Zonal Railways re-
ceive a copy of the periodical crime review from the GRP Districts
within their jurisdiction. The Railways are therefore in a position
to. make an assessment of the GRP working in respect of crime con-
trol on the Railways.

[Ministry of Raflways (R’éﬁwa‘y Board) ‘O:M.>No: 73-B(RCC)-4226
, dated.the 13th December, 1973].

Recommendation (8. No Yo3 Pal‘u No. 344)

The. Committeq further. :uggut that instructions mav' be issued
16 the Railway administrations to indicate in their annual Reports
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,t)xe places where claimg paid excepd Bs. 10 lakhs a yeer and .the
steps taken to tackle the problem in such places for the inforima-
tion of Parliament and the public.

[ 2N X R I

Beply of Government

The publicaﬁon of data in. rega!d to places whem claum paid
exceed Rs, 10 lakhs a year, is lekely to.give an erronecus impres-
.sion that. the concerned place ig. giving rise.io .all the claims.. Whe-
.reas a claim is lodged.on the destination railway on.the basis - of
shorta.ge certificates. issued /by .the destimation station, the cause for
claim ean. occur. at any point from the booking station to destina-
tion station and has to be established in each case. :

Howévét, for the 'purpose of watc’fxing the tre.nd and starting
investigations, instructions ‘have been issued to the Railways to
compile and maintain statistics of number of claims received and
.amount paid on claims arising at important and large stations
where incidence is heavy. The Railways have also been advised
that these statistics should be regularly analysed and corrective
action taken. _

[Mjo Rlys. (Rly. Board) O.M. No. 73-B(RCC)-4226 dt. the 13th Dec.
1973]

Comments of tlle Committee

The Com;ruttee would like the Mmistry of, Rulways to emure
that in the Annual Reparts of the Zonal Railways.as well of the
\ Rallwav Board claims statistics. aremamtamd in_a.manmner .. which
would help the public to see the improvement|deterioration, if any,
in settling them.

The Railways should.also give in clear terms an analysis flowing
from the ‘statistics and the action taken to reduce the incidence of

claims and to settle them expedmously

Bemmmendaﬁw (s No 120, Pm No 5138)

The Committee obsenm 'thnt thz mmbar -of suih med agnint
the Railways.for.opmpensstion. claims was 19,450, 25,042 and 23,772
-during :1969:70, -1990-71 and 1071-72 respeotively. Of these, ..the
pumber decided: against shem way 2511, 3,208 and 3,758 pespectively.
“Thus not only there has been &:pregressive ingrease in: the pumber
.of suits filed against the Railways, the percentage of cases decided
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agtinst them has also gone up from 12 to 15 per cent during the
above period.

Reply of Government

The Railway Board are greatly concerned at the rising trend
in the registration of new suits, and also in the decrees passed ag-
ainst the Railways. They have again impressed upon the zonal
Railways to tone up their machinery to prevent avoidable litigation.
It may, however, be noted that in only about 3 per cent of claims
preferred, suits are instituted in courts (in 97 per cent cases, de-
cisions of Railway officers are accepted by claimants), and in only
about half a per cent of claims preferred, decrees are passed by

Courts against the Railways - as the following flgures of 1972-73
would indicate:: —

Mo. of new Claims preferred

- 6,76,919
No. of new suits filed ir Courts 24,098
Mo. of dc.:'rccs paiscd agairst the Railway 3,974
!&reentege of suits filed to Claims preferred 3'5%
vPercenn.e of decrees passed to Claims preferred | G 69,

— e -

It is also relevant to mention that amounts of compensation claim-
ed in some cases are excessive. Suits in such cases are contested
on the ground of quantum of compensation and decrees passed by
the Courts are for lesser amount. Hence, every case ¢f a decree i,s
not necessarily a verdict against the Railway’s stand. ’

[Mlo Rlys. (Rly. Board) O.M. No. 73-B(RCC)-42268 dt. the 13th Dec
‘ 1973]

Recommendation (S. No. 124, Para No, 5.149)

The Committee note that full powers have been delegated to
the General Managers with further authority to re-delegate the
powers to the Chief Commercial Superintendnts, and Deputy Chief
Commercial Superintendents in regard to settlement of suit barred
cased subject to the concurrence of the F.A. & CA.O. In practice,
however, and as pointed out by the Food Corporation of India, the
officers do not sometimes entertain such claims even if they have
merit because of their pre-occupation with eurrent work. Even
though' they are not legally obliged to do so, the Committee con-
sider that the Railways should, as a premier public undertaking,
continue to take a realistic view of the matter in order to earn the
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goodwill of their customers particularly those in public and oe-
operative sectors. Statistics of the number of suit barred clatms
preferred and admitted during a year may also henceforth be

maintained by all Zonal Railways and included specifically in their
annual Reports.

Reply of Government

Instructions already exist that claims should not be repudiated
merely on the ground of ‘suit-barred’ if the case has been diligently
pursued by the claimant and is otherwise payable on merits.

Regarding the recommendation that the Zonal Railways should
maintain and publish statistics of the number of ‘suit-barred’ claims
preferred and admitted, it is pointed out that cases of preferment
of claims after a period of three years when it becomes ‘suit-barred’
are extremely rare. In any case, claims filed after a period of three
years are not only ‘suit-barred’ but are also barred under Section
78B of the Indian Railways Act under which claims potice must
be served on the Railway Administration within a period of six
months. Hence no useful purpose will be served in maintaining
the data of number of ‘suit-barred’ claims preferred. The Rail-
ways have, however, been instructed to compile and maintain
statistics of (a) claims rejected on the ground of ‘suit-barred’
alone and (b) number of ‘suit-barred’ claims paid. These statistics
should serve the purpose the Committee have in view. The Rail-

ways have also been advised to publish these statistics in their
Annual Reports.

[M/o Railways (Railway Board) O.M. No. 73-B(RCC)-4228
dt. the 13th Dec., 1973].

Recommendation (S. No. 130, Para No. 5.164)

The Committee consider that a review of the usefulness of the
plethora of Committee set up by the Railways at different levels
is necessary with a view to rationalising and reducing their num-
ber so as to make them really effective. They would, therefore, like
the Ministry to examine the question in all its aspects and to place
concrete proposals before Parliament for reorganising the eonsul-
tative machinery at all levels at an early date.

Reply of Government

The Committee’s recommendation for setting up Goods Traffie
Consultative Committees at station, divisional, zonal and national
levels has to be viewed also in the context of their recommendation
for rationalizing and reducing the plethera of committees set up
by the Railways at different levels,
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2. During the course of ordl evidence before the Committee,
when tlis guestion ‘was discussed; {¢' Was- ¥fplained”on behslf ‘of
the Railways:that -adequate npresenutﬁh had* already been given'
t0 the trading commiutiity #n ‘esch” existitig Faftway" users vonsalta-
tive body at station, divisional, zonal and national levéls. In ‘addi-
tion Railways are members of all, amporta.nt .chambers of commercc.
located in big cities in their respective zdnes. The Marketing and
Salb ‘Organization oh'‘eath ‘Railway” keeps tn ‘cloge toitdh’With the
tréide snd industry by arrafging frequent meetings with them and
discussing' their problems. Thus the ‘establisiménit 6f séparate Goods
Traffic’ Consultative Committees at various levels will result in
d‘up‘Iicatldn and add to the plethora of committees which the Con-
Ventio‘n Commlttee are themselves. keep to avoid.

3. In tb,e course of dascussxon the question of revitalising the
existing eonsultatwe committees came up and it was accepted that
there was need to make the functioning-of these committees more
effectwe Raxlways have been advised of the paints that have béen
exercising the %nvention -Committee' and asked to revitalise the
existing consultative committees by making them more productive-
oriented so that the committees serve -as a:useful forum -for a free
and a frank exchange of the problems affecting the trade and indus-
ﬁ'y and for resolving various ways and means of overcoming them

4. With a view to imp]omentmg the recommendation of the
Convention Committee for’ ratlonalizmg and reducing the number
of consultativé committees at' different levels, it has been decided
to make the Zonal Railway Users’' Consultative Clommittee more
broadshased ‘to- deal ‘with ‘matters concérning catering’' and book-
stalls and- to abolish the Catering Supervisory Committee and Book-
stall Advisory Committee at the zonal level. Likewise, it has been
decided to fntegrate the functions of the T.ocal’ Catering Advisory
Committees functioning .at certain stationg in the station consulta-
tive Committees. This would énable  he 'number ot Committees at
the zonal and station levels to be reduced, eliminate duplication and
enable discussior of all items of.users’ interest in these eommuttees
makmg their functioning mere purposeful

5. The Consultative Committees on Raﬂways have not been set
up in pursuance of uhy stituté‘or act passed ‘by -the Parllament.
The Minister for Railways is the. authority fully competent to
make any change in the constitution and functlonmg of these

odies "% 18, ‘theréfore, not considex‘e& nécésSary Yo place these
g fméb.lsr !r{eforé ﬁ\e T’Bﬂimhenf
B TR AT TN WG

Yo PuaSner
(Mjo Railways (Bdlway Board) O.M No. 73-B(RCC) 4226,
e “dt. the 13th 'Dec., 1973].



- CHAPTER IV
F
RECOMMENDATIONS N 'RESPECT OF ‘WHICH GOVERN
* MENT'S REFLIES. HAVE NOT BEEN ACCEPTED BY'THE
' COMMITTEE

Becommondauon (S No. 2 Para No. 2.37)

. Such surveys should m fact be carried. out at least once in two
or ﬁzree years apart trom fhe annual review which the inays
must be carrying out at the Admxmstrative level 50 as to furn:sh
realistic’ data for” devising effective measiires “to check ticketless
traveiﬂng :

Reply of Government

The Estimates Committee (3rd Lok Sabha) in their recom-
mendation No. 71 of the 91st report had observed as follows: —

“The Committee would stress the need for organising special
checks at least once in every five years to gauge the extent of
'txcketless travelling on Indian Raxlways

. RSN
It has therefore, been decnded to follow up the ahove recom-
mendatxon and conduct the survey once in every flve years.

[M/o Ra!lways (Railway Board) O.M. No, 73-B(RCC)-4226,
, . the 1‘31!5 Dec., 19131

Comments of the Comnmttee

gleaso see Chapter 1 for comments

Recommendntlon (S. No. 5, Para 2.38)

“The Commm:ee wuuld in particular, commend the special
checks conductéd in PMarytna; ‘Gujarat, Punjab ‘and Rajasthan.
THEY wouldl Tikd the Ministyy to ensure thit yach drived’ are carried
Gt kit Yeakt GAGe fn 'a’yesr in all"the States and  that particular
&ttentfort is” foétismed duritig such drives on ‘dteas where the evil iy
prevalent in an endemic form e.g. on the Moradaba®—Division - of
Northern Railway, the Samastipur Divigion and certain other sec-
tions of N.E. Railway falling in Fast ‘U.P. and Bihar, the Sahibganj-
RYGT s tioit aid SibddeR’ mmai ar ﬂue Emem'nmwrac e&' "

Fn el g 1230 4 B Yy e Penm A - pa e ey

. g e Tk, L .
BRS
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Reply of Government

Drives of the type indicated above are even now being carried
out as frequently as possible. During the course of these drives as
well as the different types of drives which are normally conducted
like concentrated checks, road checks, magisterial raids, etc., parti-
cular watch is kept of those sections and areas where the evil is
prevalent in an endemic form, such ag the Moradabad and Samasti-
pur and other Divisions mentioned by the Committee. Within the
constraint of the law and order situation and the availabilty of
the police force and Civil assistance, joint State Government Rail-
way drives are conducted in every State as often as possible.
If during the course of any of these checks, it is found that there
are other areas which need particular watch, such areas are also
being included in the list of bad areas requiring constant watch.

[M/o Railways (Railway Board) O.M. No. 73-B(RCC)-4226,
dt. the 13th Dec., 1973).

Comments of the Committee

Please see Chapter I for comments.
Recommendation (No. 15, Para No. 2.66)

The Committee consider the long queues at third class booking
counters of busy stations practically throughout the year, are indi-
cative of the fact that not much improvement has been made in
the system of issuing tickets. It is not only necessary for the Rail-
ways to ensure that booking windows are opened sufficiently in
advance of the train time to avoid last minute rush but also to see
that the process of issuing tickets is streamlined and speeded up.
The Railways may, therefore, undertake a scientific study of the
problem keeping in view the manner in which it has been tackled
in other countries so as to rationalise and streamline the system.
The Committee would also stress that supervisory officials should
ensure that their directions for opening and closing of third class
bhooking windows are scrupulously observed in letter and spirit.
The Committee need hardly point out that wherever traffic so war-
rants, the Railways should arrange to pen the booking windows
earlier and should also provide additional booking windows
wherever justified.

Reply of Government

The arrangements for issuing tickets are kept under constant
review and various measures such as opening of additional booking
counters, re-arrangement of booking work at existing counters ia
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accordance with important streams of traffic, adoption of work
study methods to streamline the procedure for issue of tickets to
reduce the waiting time in queue, deployment of volunteers on
honorarium basis during peak rush hours and provision of ticket
machines at busy stations on suburban sections are adopted to
facilitate easy availability of tickets. Since this problem is already
being studied at present by a Committee of Members of Parliament
it is proposed to take further action in this matter in the light of
recommendations which this committe¢ might make.

[M]|o Railways (Railway Board) O.M, No, 73-B (RCC)-4226,
dated the 13th Dec. 1973].

Further information called for by the Committee

Please intimate whether a study of the practices in other coun-
tries for issue of tickets so as to rationalise and streamline the
system has been undertaken.

(L.S.S. O.M. No. 1/4|73-RCC dt. 11-4-1874)

Reply of Government

The recommendations of the Committee of Members of Parlia-
ment on Reservations and Bookings which has been entrusted to
study the existing booking arrangements on Indian Railways in all
aspects, are still awaited and further action will be taken in the
light of recommendations of the Committee.

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)
4223 /Part I dated 3-5-1974]

Comments of the Committee
Please see Chapter I for comments.
Recommendation (S. No. 79, Para No. 451)

It is significant to note in this connection that the Minister of
Railways also admitted in the Lok Sabha that because of the
diarchy between Government Railway Police and R.P.F, there was
confusion and that “he would like to build up a task force out of
these men.......... to make this force really effective.”.

Reply of Government

As explained in reply to item 4.50 the functions of the R.P.F.
and the Government Railway Police are distinct from each other.

2568 L.S.—8.
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The question of setting up a well-knit unitary force far the purpose
of control of crime on the Railways was looked into by the High
Powered Committee for Security and policing on the Railways and
they made a proposal to this effect in their report of 1968. How-
ever, setting up of such a unitary Police Force is not possible under
the present Constitutional position wherein Police is a State sub-
ject. It is proposed to get this question further examined in con-
sultation with the Ministry of Law to see whether an amendment
to the Constitution is possible so as to enable the Government to
set up a Central Unitary Police Force on the Railways.

[M|o Railways (Railway Board) O.M. No. 73-B (RCC)-4226,
dated the 13th Dec. 1973].

Further information called for by the Committee

Please state whether the question of amending the Constitution
to enable the Government to set up a Central Unitary Police Force
on the Railways has been examined in consultation with the Minis-
try of law. If so, please indicate the results thereof and the further
action proposed to be taken in the matter,

(L.S.S. O.M. No. 1]4|73-RCC dt. 11-4-1974)
Reply of Government

The matter is still under consideration of this Ministry.

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-
4223|Part I dated 3-5-1974]

Comnvents of the Committee
Please aee Chapter I for comments.
Recommendation (S. No..ss,.Pm_No. 4.88)

In the overall interest of effective functioning of the Police
Forces on Railways, it would be appropriate if the Confidential
Reports of the Garetted personnel of Government Railway Police
are recorded by the DIG, Railways in consultatwn with the Chief
Becurity Officer of the Zonal Railway.

Reply of Government

The GRP is a part of State police entrusted with the mainten-
ance of law and order and control of crime on the Railways. While
the Railways maintain a constant liaison with the GRP and ways
and meens of improving its working in general are discussed with
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the State Governments from time to time, it may not be conducive

to the independence and administrative integrity of the Police

force, if it officers write the reports of the personnel on the advice
of Railway Officers.

[M|o Railways (Railway Board) O.M, No. 73-B (RCC)-4226,

dated the 13th Dec. 1973].

Comments of the Committee
Please see Chapter I for comments.

Recommendation (S. No. 105, Para 5.70)

The Committee are concerned to note that in the case of five
out of nine Zonal Railways viz., the Central, Eastern, Northern,
North Eastern and South Eastern Railways, the average time taken
in settlement of claims has gone up during the last three years,
the position being particularly bad on N.E. Railway where it has
gone up from 29 days on an average in 1969-70 to 72 days in 1971-72.
The average time taken in disposal of cases on these Railways far
exceeds the average time of 30 days laid down by the Railway

Board.

Reply of Government

The need for expeditious settlement of claims has been repeated-
ly impressed upon the Zonal Railways. The increase in average time
taken in disposal of a claim case in 1971-72, as compared to 1969-70,
is mainly due to more rigid compliance of instructions for compila-
tion of statistics. Another reason is that though the workload in-
creased, the strength of staff could not be increased in the context
of need for economy and ban on creation of new posts. The regis-
tration of new claims is now showing a declining trend, and it is
expected that this would, in the long run, help in more expeditious

disposal of claims, cases.

Eastern, South Eastern and North Eastern Railways, on which
average time for disposal is very high, have been specially asked
to take effective steps to curtail procedural delays and speed up

settlement.

[M]o Railways (Railway Board) OM. No, 73-B (RCC)-4226,
dated the 13th Dec. 1973].
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Further information called for by the Committee

Please furnish zone-wise figures of the average time taken in
settlement of claims during 1970-71, 1971-72 and 1972-73.

(L.S.S. O.M. No. 1/4|73-RCC dt. 11-4-1974)
Reply of Government

The Zone-wise figures of average time taken in settlement of
claims during 1970-71, 1971-72 and 1972-73 are given below: —

Railways Average time taken in cettlcment
of claims (in days).

1970-71  1971-72  1972-73

Central . . . . . . . 30 3s 39
Eastern . . . . . 56 63 66
Northern . . . . . . . 44 46 43
N. Eastern * . . . . . . g 37 70 79
N.F. . . . . . . ‘ ‘ 41 37 39
Southern . . . . . . . 27 27 29
S. Central - . . . . . . . 28 29 30
S. Bastern ° . . . . . . . 48 56 67
Western ¢ . . . . . . 31 30 30

[Ministry of Railways (Railway Board) O.M. No. 73-B (RCC)-
4223|Part I dated 3-5-1974]

Comments of the Committee
Please see Chapter I for comments

Recommendation (S. No. 106, Para No. 5.71)

So far as the overall position is concerned, the Committee
observe that out of about 84,000 claims cases pending on all Rail-
ways as at the end of year 1971-72, the number of cases pending
for more than 3 months, 6 months and one year was 14,780, 7,537
and 2,723 respectively that is to say at least 30 per cent cases were
pending for more than 90 days. The Committee consider this
situation to be highly unsatisfactory.
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Reply of Government

The number of pending cases which was 84,111 at the end of
1971-72 has been brought down to 83,290 at the end of 1972-73 and
to 77,057 at the end of June ’73. Zonal Railways have also been
directed to intensify the drive for settlement of claims cases pend-
ing for more than 3 months.

[M/o Railways (Railway Board O.M. No. 73-B(RCC)-4226 dated the
13th Dec., 1973].

Comments of the Committee
Please see Chapter I for comments,
Recommendation (S. No. 107, Para No. 5.92)

From the note showing action taken on the recommendations
of the Export Committee, the Committez find that while the target
of average time for settlement would continue to be 30 days, it has
at the same time, been decided to lay down more dtailed targets
for internal control. The Committee are afraid that this has re-
mained only a paper decision so far.

Reply of Government

The Railway Board has laid down very tight targets with a view
to drive the Zonal Railways to intensify their efforts towards more
speedy settlement. It has not been possible for the Zonal Railways
to achieve these targets for various reasons, such as, increase in
work load not only in the Claims Office but also at the stations
which have to furnish the necessary information for enabling the
Claims Officer to take a decision, and more detailed investigations
made due to large incidence of frauds, increase in the number of
higher valuation cases etc. The Railways have, however, been
asked to leave no stone unturned to come as near the target as
possible.

[M/0 Railways (Railway Board O.M. No. 73-B(RCC)-4228 dated the
13th Dec., 1973].

Comments of the Committee
Please see Chapter I for Comments

Recommendation (S. Nos. 112 and 113, Para Nos. 5.87 and 5.88)

The Committee note that a number of claims agencies have
sprung up in recent years for dealing with the claims cases of big
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business houses and that “it had become quite a profitable busi-
ness”. They also note that these agencies are often run by retired
Railway Officials who have knowledge and experience of this type
of work,

While the Committee recognfse that the growing increase in
the volume of traffic handled by the Railways is bound to lead to
larger number of claims, they at the same time consider that the
setting up of intermediary agencies for dealing with and expedit-
ing the claims cases of their clients is an indication of the failure
of the Railways to ensure quick and fair settlement of the Claims.
The Committee have earlier commented upon the deterioration in
the average time taken in settlement of claims on most of the Rail-
ways. In its totality, the picture is far from reassuring and the
Ministry will, therefore, have to apply their mind seriously to tone
up the system. The Committee would, in particular, like the
. Ministry to keep a close watch over the performance of their staff
in the Commercial Department and to deal with a heavy hand with
the persons found guilty of corrupt practices.

Reply of Government

It is not the policy of the Railway Board to encourage Claims
Agencies. Certain claimants, however, find it convenient to appoint
Agents for filing and pursuing their claims. Though the convenience
of the customers cannot be ignored, the Railways do insist on such
Agents holding Power of Attorney from the actual claimants,

Several steps have been taken by the Railways to expedite
settlement of claims. Railways are again being advised to-stream-
line the procedure of registration, verification and investigation so
that eclaims may be settled more expeditiously. Stern action is
taken against staff found guilty of corrupt practices.

[M|o Railways (Railway Board) O.M, No. 73-B (RCC)-4226,
dated the 13th Dec. 1973].

Comments of the Committee

Please see Chapter T for comments.

New Der; B. S. MURTHY,
December 9, 1974. Cm’
Agrahayana 18, 1896 (S) Railway Convention Commitee.



APPENDIX
(Vide para 4 of introduc.ion)

Analysis of the action taken by Government on the recommendations contained in the Third
Report of the Railway Convention Committes, 1971.

1. Total number of recommendations 132

I1. Recommendatians which havebeenaccepted by Government (vide recom-
mendations at S1.Nos. 1, 3,4,6,14,16-30, 32-50, §2-61,63-78 +80, 82-85,
90-92,96-102, 104, 108-111, 114-119, 121-123, 125-129, 131 and 132.

Number 108

Percentage of Total 81-8%,

ITI. R=commendations which the Committece do not desire to pursuein view
of the Government’s reply (vide recommendations at S1.Nos. 31, §1, 63,
81, 86-89, 93, 94, 103, 120, 134 and 130
Nul-nber . . . . . . . . . . . 14

Percentage of Total . . . . . . . . . 10:6%

IV. R:comn:n fations in respect of which replies of Government have not been
accepted by the Crmmittee (vide recommendations at Sl. No. 2, 5,15,79; 95,
10§-107,112and 113.

Total ° . . . . . . . . . . 10

Percentage of Total — + < e - . . . . 7-6%

113
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